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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
G Bt 2N
2 IN THE MATTER OF:

ot Original Application No. 200/2024/EZ
Dr. R.K. Singh
..Applicant
-Versus-
Union of India & Ors.

..Respondents

COUNTER AFFIDAVIT FILED BY DIVISIONAL FOREST OFFICER, BOKARO,

GOVERNMENT OF JHARKHAND (i.e. RESPONDENT NO. 5 HEREIN).

l, Ra it ¥uwaar, son of _ BYendvy Sihg’ly\aged about 2 years, by
Religion - H {nrdU __, by Occupation - Service under the State Government of

Jharkhand in the office of Divisiohal Forest Officer, Bokaro, Government of
Jharkhand, having its office at Bokaro Forest Division, Van Bhawan, Chas Block-
B, JSFH+6PJ, DSP Colony, Shivpuri Colony, Bokaro Steel City, Chas, Pincode -

827013, Jharkhand, do hereby solemnly affirm and state as follows:

1. That, | am the Divisional Forest Officer, Bokaro, Government of Jharkhand,
and | am aware of the facts and records in the instant case and have gone
through the allegations and contentions in the Original Application as such

| am competent to make and affirm the instant Affidavit, =%

s —
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- That, | am a law-abiding Citizen of India and very much respect the

Constitution and Judicial System of India.

. That in pursuance and in compliance to the order dated 01.10.2024 of this
Hon'ble Tribunal in the instant Original Application this Affidavit is being

filed by Divisional Forest Officer, Bokaro, Government of Jharkhand i.e.

respondent no. 5 to the Original Application.

. That before dealing with the paragraphs of the said Original Application, it

is necessary to bring certain facts before this Hon’ble Tribunal for its kind

consideration.

i That the Applicant has filed the present Original Application
alleging violation of the provisions of the Forest (Conservation) Act,
1980 over notified protected forest land situated in Plot No. 426
and 450 of Village- Tetulia, District - Bokaro (hereinafter referred to
as “land in question”) by construction of building and metalled road
over it without prior approval of MoEF & CC, Government of India.
The Applicant as such has prayed for direction upon the

respondents:-

a. Toimmediately stop the construction activity and quarrying and

use of forest land in question for non-forest purposes;

b. To produce the number of mutations permitted by the Revenue
Department till date and to be directed to stop issuing of any

mutation certificates in the protected forest in question;

\Of \\
R ‘/bark‘\’//
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c. For restoration of the protected forest land in question to Its

original state;

d. To recover NPV and penalty for using the forest lands for non-

forest purposes from the violators;

e. Respondent no. 2 to initiate inquiry for illegal use of forest land

and fix the responsibility of the offender/s and take legal action

against them;

f. To levy appropriate compensation for causing damage to the
ecology and public health on the basis of polluter pays principle

on the violators;

That, the land of Mouza Tetulia, Thana Chas, Thana No. 38, Khata
no. 59 Plot no. 426 an area 40.60 acres and Plot no. 450 an area
66.60 Acres having total area 107.20 acres is recorded in C.S.
Khatiyan as Gair Abad Malik and nature of land as Jungle Sal land

situated within the District — Bokaro.

That, an area of 95.65 acres of Plot nos. 426, 450, 483, 554, and 479
of Mouza Tetulia has been notified as Protected Forest vide
notification no. C/F-17014/58-1429-R dated 24.05.1958 by the
then Governor of Bihar under the Provision of Sec. 29 of Indian
Forest Act, 1927. The above mentioned Protected Forest land
includes an area of 30.35 acres out of 40.60 acres of plot no. 426
and an area of 55.40 acres out of 66.60 acres of plot no. 450 i.e.

total area of 85.75 acres of land out of 107.20 acres land.
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That, previously the aforesaid land of Mouza Tetulia Thana no. 38
has already been declared as private protected Forest under the
provision of Section14 of Bihar Private Forest Act, 1947 by-the then
Governor of Bihar vide notification no. 4466-VIF/29/47R dated
28.04.1947, and since then the forest department had been in
exclusive possession and control over the land in question through
the Divisional Forest Officer, Dhanbad now Bokaro, until it was

transferred to Bokaro Steel Ltd. in the year 1962.

That, after the enactment of Bihar Land Reforms Act, 1950 all the
landed property held by intermediary/ tenure holders got vested in
the state of Bihar free from all encumbrances including plot no. 426
and 450. The lands which were recorded in C.S. Khatiyan as Gair
Abad Malik /Gair Mazarua Khas/Gair Mazarua nature of which is
Jungle Jhari/Jungle SAL have been notified as Protected Forest by
Governor of then Bihar now Jharkhand. Therefore, land in question
as being recorded in C.S. Khatian as Gair Abad Malik and nature of
land as Jungle Sal; has been notified as Protected Forest land later
on by notification No. C/F 17014/58-1429-R dated 24.05.1958 u/s
29 of Indian Forest Act, 1927.

That, then Government of Bihar in the year 1962 intended to
transfer free of cost certain Government lands, as required by the
then Hindustan Steel Ltd. now Bokaro Steel Ltd., for setting up the
Steel Plant, including Forest land for which Government of Bihar,
Revenue Department issued letter no. A/GI-42123/61-541R, Patna
dated 29.01.1962 copy of which was forwarded to Hlndustan Steel
Ltd.
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vii.  That, in the light of above letter dated 29.01.1962 an area 908.98
acre of forest land of 11 villages including the land in question has
been transferred by the then Dhanbad Forest Division now Bokaro
Forest Division to Hindustan Steel Ltd. for establishing steel plantin
Bokaro by letter no. D.0. 1401 dated 29.05.62 by a separate list
including the land in question i.e. Plot no. 426 of area 30.35 acre

and Plot no. 450 of area 55.40 Acres of Mouza Tetulia, Thana-Chas,

District- Bokaro.
viii.  That, in the year 1968, the Bokaro Steel Ltd., intended to return the
forest lands of two villages namely Tetulia and Satanpur back to the
forest Department stating that the lands in villages Tetulia and
Satanpur were falling outside the boundary line of the Bokaro Steel
Plant project. The BSL made request to the DFO, Dhanbad vide
letter No. Land/BSL/L1-7/68-40, dated 25.9.1968 and letter No.
Land/BSL/L1-7/8, dated 11.12.1968 for taking back the said lands.
Thereafter, the DFO, Dhanbad vide his letter no. 3773, dated
17.12.1968 replied to the BSL that the forest land of 251.3 acres
proposed to be returned back to the forest department cannot be
taken back in absence of any order from the Govt., and he further
informed that the matter is being referred to higher authorities.
The BSL thereafter vide Letter No. TA/A/02/30-1282, dated
02.12.1977 reminded the DFO, Dhanbad to resolve the pending
matter of the forest land proposed to be returned back to the

Forest Department in the villages Tetulia and Satanpur, but the

same could not be taken back as the formal direction from the?statfp‘\\

&
government for taking back the forest land was not lssueﬁ/O/’}\/\\

AW

(—‘\\
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The Bokaro Steel Ltd. through Letter No. Town Services/ TA/ LAND/
2010/ 1642, dated 09.06.2010 addressed to the Circle Officer, Chas
acknowledged that 95.65 acres of forest land in Village- Tetulia was
formally handed over to Bokaro Steel Limited by the Forest
Department. Further from time to time many meetings and
correspondences have taken place between forest department and

BSL, which clearly show that the said land has been in possession of

the BSL.

That a Revisional Survey was conducted in 1985 in the locality of
Tetulia, and draft report was published in the year 2013, in which
the plots in question i.e. old plot nos. 426 and 450 were given new
number 1268 and 1287 respectively in Khata No. 158. In the said
draft revisional survey, Plot No. 1263 with an area of 18.96 acres,
and Plot No. 1287 with an area of 58.96 acres, were entered in the
name of Bokaro Ispat Pariyojna Authority (now known as Bokaro
Steel Limited, hereinafter referred to as “BSL”), Bharat Sarkar. As
per the Revisional Survey records, the khatiyan of Tetulia remained

under the name of BSL until 2" of March, 2022.

Subsequently, however, when a private entity submitted an
application for a change of name before the Settlement Officer, BSL
officials issued a No Objection Certificate (NOC) and submitted that
the said land had not been acquired by them. Despite possessing
full knowledge regarding the said land, which had been transferred

to them, and having previously proposed to return it on multiple

.L\{ .. \\
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to notify the Forest Department of this development. They did not
disclose to the Forest Department that such an application for

name change was pending with the Settlement Officer, thereby

withholding pertinent information.

That, the Divisional Forest Officer, Bokaro came to know about the
illegal sale purchase of Government land including forest land
within Bokaro District therefore by letter no. 886 dated 30.05.2015
the Divisional Forest Officer, Bokaro asked the District Sub-
Registrar, Bokaro to check the registry of Forest land. A list of forest
lands was provided to the District Sub-Registrar, Bokaro asking him

to ensure that sale-purchase of such plots do not take place.

A photocopy of letter no. 886 dated 30.05.2015 is annexed

herewith and marked as Annexure A.

That again vide letter no. 2755 dated 12.10.2017 the Divisional
Forest Officer, Bokaro provided list of protected forest lands within
Bokaro district to the District Sub-Registrar, Bokaro so that sale-

purchase of those lands do not take place in the registry office.

A photocopy of letter no. 2755 dated 12.10.2017 is annexed

herewith and marked as Annexure-B.

That on 12.03.2021 the Divisional Forest Officer, Bokaro came

across a news article published in daily newspaper ‘Prabhat Khabar’

in which it was stated that the land in question which was

o~

been bought and sold among private individuals.
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The Divisional Forest Officer, Bokaro held a meeting with officials
from Bokaro Steg| City (BSL) on April 8, 2021 with regard to the
forestland in Tetulia transferred to BSL and and the need to protect
It from the encroachment by private individuals, However, BSL
officials began to shirk the responsibility of protecting the

forest
land that had been transferred to them back in 1962,

That, immediately the Divisional Forest Officer Bokaro, issued show
Cause to the District Sub- Registrar, Bokaro vide letter no. 895 dated
12.03.2021 asking him whether he has registered any deed with
respect to the land in question, and if so, then why not an action
u/s 3(A) and 3(B) of the Forest (Conservation) Act, 1980 be taken

against him for allowing sale purchase of notified Protected Forest
Land.

A photocopy of letter no. 895 dated 12.03.2021 is annexed

herewith and marked 'as Annexure C.

That, after getting knowledge of letter no. 895 dated 12.03.2021
issued by the Divisional Forest Officer, Bokaro, one Izhar Hussain,
S/o Bara Babu Ansari, R/o Village- Ukrid, P.O. & P.S.- Sector-12
(Bokaro), District- Bokaro filed a contempt case being Cont. Case
(Civil) No. 214/2021 before the Hon’ble High Court of Jharkhand at
Ranchi alleging therein that the Divisional Forest Officer, Bokaro

has violated the Hon’ble Court’ order dated 14.06.2018 passed in

W.P. (C) no. 593/2017 (Izhar Hussain Vs. State of Jharkhand) and

L



XVi.

XVil.

xviii.

41

X

Court in LPA no. 786/2018 (State of Jharkhand and ors. Vrs. Izhar

Hussain) by issuing letter no. 895 dated 12.03.2021 to the District
Sub- Registrar, Bokaro.

That, neither the Divisional Forest Officer, Bokaro nor the Forest
Department, Government of Jharkhand were party in W.P. (C) No.

593/2017 and LPA no. 786/2018.

That, when one learned Advocate of Jharkhand High Court namely
Mr. Rahul Kumar, sent a copy of Cont. Case No. 214/2021 vide email
dt. 20.03.2021, the Divisional Forest Officer, Bokaro came to know
about order dated 14.06.2018 passed by the Single Judge of the
Hon’ble Jharkhand High Court in W.P. (C) No. 593/2017 as well as
the order dated 05.11.2020 passed by the Division Bench of the
Hon’ble Court in LPA no. 786/2018. Prior to that the Divisional
Forest Officer, Bokaro or the Forest Department of Government of
Jharkhand were not aware with regard to the said orders of the

Hon’ble Jharkhand High Court at Ranchi.

That, after perusing the orders passed by the Hon'ble High Court it
came to the knowledge of the Divisional Forest Officer, Bokaro that
Izhar Hussain had filed W.P. (C) No. 593/2017 against the order
dated 09.09.2016 passed by the learned Additional Collector,
Bokaro and counter signed by the Deputy Commissioner, Bokaro in
Misc. (4h) Case no. 110/2016-17 whereby alleged long running
Jamabandi of Izhar Hussain being Jamabandi No. 1665 appertaining

to Khata no. 59, plot no. 426 and plot no. 450 Thana no. 38 area

/P@
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cancelled. The said writ petition was allowed vide order dated
14.06.2018. The State of Jharkhand, thereafter preferred L.P.A. No.
786/2018 against the order dated 14.06.2018 passed in W.P. (C)
No. 593/2017 by the Hon’ble Court which was dismissed vide order
dated 05.11.2020. The State of Jharkhand then preferred SLP (C)
No. 8108/2021 before the Hon’ble Supreme Court of India against
the order dated 05.11.2020 passed in L.P.A. No. 786/2018 by the
Hon’ble High Court of Jharkhand at Ranchi which was also

dismissed vide order dated 06.07.2021.

A photocopy of order dated 14.06.2018 passed in W.P. (C) no.
593/2017 and order dated 05.11.2020 passed in LPA no. 786/2018
by Hon’ble High Court Ranchi, and Order dated 06.07.2021 passed
in SLP (c) No. 8108/2021 by Hon’ble Supreme Court are annexed

herewith and marked as Annexure D, E & F respectively.

That, Izhar Hussain is claiming the land in question on the basis of
a so-called Auction Certificate Case no. 191/1933 settled by Deputy
Collector, Purulia in auction in favour of Samir Mahto @ Samir

Mahto who allegedly was grandfather of Izhar Hussain .

That, in order to check the veracity of the claim made by Izhar
Hussain, the Divisional Forest Officer, Bokaro issued letter No. 1030
dated- 24.04.2023 to the registry office, Purulia (West Bengal) to

verify the genuineness of the said documents relied by Izhar

Hussain and in reply an information was provided by District
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his records. The District Registrar, Purulia further informed that the
Custodian of the said sale certificate/deed is District‘ Collector,
Purulia. The District Régistrar vide letter No.-360/DR/PRL/Sf1 dated
04.08.2023 communicated that the alleged sale certificate/deed
N0-191/1933 has not been found in'the office of District Collector,

Purulia. Hence, it is clear that the sale deed no. 191/1993 is forged,

fabricated and manufactured documents.

A photocopy of letter No. 1030 dated- 24.04.2023, letter No.
275/DR/PRL/Sf1 dated 09.06.2023 and letter No.-360/DR/PRL/Sf1

Dated 04.08.2023 are annexed herewith and marked as Annexure

G, H & | respectively.

That, it is also found that Izhar Hussain and Akhtar Hussain have
given three registered Power of attorney to one Shailesh Kumar
Singh in year 2011 and 2012. First two Power of attorney were
executed even before the date of mutation of the said land in the

name of Izhar hussain and Akhtar Hussain.

That, it came to the knowledge of Divisional Forest Officer, Bokaro
that Izhar Hussain along with his brother Akhtar Hussain has
executed sale deed no. 719 dated 10.02.2021 through POA holder
namely Shailesh Kumar Singh in favour of a company namely
Umaayush Multicom Private Limited through its Director Lalan
Singh for an area 74.38 acres of land out of the land in question
without having any bona fide right, title, interest and possession

over the land in question.
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That, the Hon’ble High court vide order dated 14.06.2018 passed in
W.P(c) No. 593/2017 was pleased to allow the writ petition of Izhar
Hussain setting aside the order by which Jamabadi running in the
name of Izhar Hussain was cancelled on the Ground that section
4(h) Bihar Land Reforms Act, 1950 is not applicable in the matter
because the Additional Collector failed to cite the grounds for the
applicability of Section 4 (h) BLR Act, 1950 in the impugned order
dated 09.09.2016. However the Hon’ble court reserved the liberty
with the State Government to claim title of the land in question

before the competent court of Civil Jurisdiction.

That, vide letter no.1136 dated 28.02.2023, the Bokaro Steel Ltd.
informed that it has no claim over the plot in question as these plots
are outside the boundary of Bokaro Steel Ltd. and it was further
asserted that the Forest Department may take appropriate action

with respect to the lands in question i.e. plot no. 426 and 450.

A photocopy of letter no.1136 dated 28.02.2023 is annexed

herewith and marked as Annexure J.

That, Ministry of Steel vide letter dated 17.08.2023 informed
Chairman, SAIL that out of 1536.40 acres forest land in possession
of SAIL in Jharkhand, 756.94 acres are lying unused which appears
vulnerable for illegal activities and therefore strict action to be
taken to safeguard it. But, BSL didn’t take any action to protect the

forest land transferred to them.

T
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A photocopy of letter dated 17.08.2023 is annexed herewith and

marked as Annexure K.

That, accordingly the Divisional Forest Officer, Bokaro on behalf of
the State of Jharkhand has instituted a title suit against lzhar
Hussain, Akhtar Hussain, Shailesh Kumar Singh, Ummayush
Multicom Pvt. Ltd. and Lalan Kumar Singh being Original Suit No.
84/2024 before the learned Civil Judge, Senior Division-I, Bokaro for
declaration of right, title and interest of the State of Jharkhand over

the land in question.

A photocop\y of plaint of Original Suit No. 84/2024 is annexed

herewith and marked as Annexure L.

That a criminal case being Complaint Case No. 106/2024 was
instituted by the office of the Divisional Forest Officer, Bokaro
before the Chief Judicial Magistrate, Bokaro against the lzhar
Hussain, Akhtar Hussain, Shailesh Kumar Singh as well as the
responsible officers of the State Government and Bokaro Steel
Plant for committing. fraud with the government and grabbing
forest land. The learned Chief Judicial Magistrate, Bokaro exercising
powers under Section 156 (3) of the Criminal Procedure Code, 1973
vide order dated 12.03.2024 was pleased to refer the matter to the
Officer In-charge of Bokaro Sector-XIl P.S. for registration of F.I.R.
against the accused persons. As such Sector-XIl P.S. Case No.
32/2024 has been instituted against the accused persons on
18.03.2024 under Sections 406/420/467/468/471/120- B/34 gf thQ
I.P.C. and Section 30/63 of the Indian Forest Act, 1927 &?x‘
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A photocopy of F.I.R. of Sector-XIl PS case no. 32/2024 is annexed

herewith and marked as Annexure M. v

xxviil. That, based on some press reports that Izhar Hussa|:n and others in
connivance with the some of the revenue officials manipulated the
revenue records and 'Tneg‘ally usurped forest land, an inquiry was
made by a 3 member Joint Inquiry Committee (JIC) constituted by
the Revenue Department Jharkhand government, which in its
inquiry report dated 09-06-2016 clearly stated that the land in
question is “Gair Majwrua malik kism Jungle Jhaar” as per the
Khatiyan and also a notified forest land, and there is no evidence of

possession of it by the claimant Izhar Hussain.

A photocopy of SIT Report letter no. 9/aaropbokaro-47/2016/3433

dated 09.06.2016 is annexed herewith and marked as Annexure N.

xxix. That, thereafter, a departmental proceeding was also initiated
against the then Circle Officer who was allegedly instrumental in
the manipulation of the revenue records by opening a jamabandi
in favour of Izhar Hussain and his predecessors, and after the
conclusion of the departmental proceeding he was dismissed from
his service by the State Government, as he was found guilty in

manipulating the revenue records in respect of the Forest Land.

A photocopy of Circle Officer Dismissal Order by Govt. of Jharkhand

is annexed herewith and marked as Annexure O. v PU
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That it is pertinent to mention here that vide letter no. 59 dated
10.02.2024 issued by the Managing Director, Jharkhand I‘Vlir;eral
Area Development Authority, Dhanbad, the Deputy Commissioner,
Bokaro was informed that M/s Umaayush Multicom Pvt. Ltd. has
made online application for sanctioning of map for carrying out
construction work over land situated in Old Khata No. 59 having Old
Plot Nos. 426 & 450 corresponding to New Khata No. 158 having
New Plot Nos. 1263 and 1287 under Mouza- Tetulia, District-
Bokaro i.e. the land in question. By the said letter the Managing
Director, Jharkhand Mineral Area Development Authority,
Dhanbad sought information from the Deputy Commissioner,
Bokaro as to whether any title suit has been filed on behalf of the
state government with respect to the said plots so that decision in
accordance with law could be taken with respect to the application

of the Petitioner seeking sanctioning of map.

A photocopy of letter no. 59 dated 10.02.2024 is annexed herewith

and marked as Annexure P.

That the In-charge 'Officer, Legal Section, Office of Deputy
Commissioner, Bokaro vide letter no. 357 dated 06.03.2024
forwarded the aforesaid letter no. 59 dated 10.02.2024 to the

Divisional Forest Officer, Bokaro for necessary action.

A photocopy of letter no. 357 dated 06.03.2024 is annexed

herewith and marked as Annexure Q.
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That vide letter no. 543 dated 15.04.2024 the - Deputy

Commissioner, Bokaro sought information from the Divisional
. {

Forest Officer, Bokaro as to whether any title suit or encroachment

proceedings has been instituted with respect to the land in

question.

A photocopy of letter no. 543 dated 15.04.2024 is annexed

herewith and marked as Annexure R.

That at the relevant time the title suit was not instituted for want
of approval from the higher authorities. However, later on, after
obtaining necessary approvals, Original Suit No. 84/2024 was
instituted by the Divisional Forest Officer, Bokaro before the court
of learned Civil Judge, Senior Division-l, Bokaro for declaration of

title of the State of Jharkhand over the land in question.

That although Ummayush Multicom Pvt. Ltd. is having mutation in
its favor with respect to the land in question, however, no
construction can be carried by it over the land without prior
approval of MoEF & CC, Government of India since its nature in the

revenue records is forest land.

That since Ummayush Multicom Pvt. Ltd. intended to carry out
construction over the land in question, as such, the Divisional
Forest Officer, Bokaro vide his letter no. 828 dated 29.04.2024
directed Ummayush Multicom Pvt. Ltd. to not carry any non-

forestry activity over the land in question without prior approval of
VP
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India as the nature of land is forest land failing which it would

attract penal action under the Forest (Conservation) Act, 1980.

A photocopy of letter no. 828 dated 29.04.2024 is annexed

herewith and marked Annexure S.

xxxvi. That similarly vide letter no. 771 dated 23.04.2024 the Divisional
Forest Officer, Bokaro issued an advisory to the Managing Director,
Jharkhand Mineral Area Development Authority, Dhanbad to
ensure that the provisions of Forest (Conservation) Act, 1980 is not
violated and before granting any permission for carrying out non-
forestry activity such as construction over the land in question, due

permission from Government of India is obtained.

A Photocopy of letter no. 771 dated 23.04.2024 is annexed

herewith and marked as Annexure T.

xxxvii. That being aggrieved by the letter no. 828 dated 29.04.2024,
Umaayush Multicom Pvt. Ltd. preferred Cont. Case (Civil) No. 956
of 2024 against the Divisional Forest Officer, Bokaro alleging
violation of order dated 05.11.2020 passed by the Division Bench
of Hon’ble Jharkhand High Court in L.P.A. No. 786/2018.

XXXViil. That Umaayush Multicom Pvt. Ltd. filed a supplementary
affidavit in the contempt case alleging that by issuing letter no. 771
dated 23.04.2024 to the Managing Director- Jharkhand Mineral
Area Development Authority the Divisional Forest Officer, Bokaro

has again committed contempt.
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Xxxix. That when the contempt case was taken-up by the Hon’ble High

xl.

xli.

Court, the Divisional Forest Officer, Bokaro filed show-cause
affidavits trying to explain that no contempt has been committed
by issuing letter no. 828 dated 29.04.2024 and letter no. 771 dated
23.04.2024. The Divisional Forest Officer, Bokaro further tried to
convince the Hon’ble Court that Forest {Conservation) Act, 1980 is
applicable over the land in question even if jamabandi is running in
favor of the said private party and that the private party is required
to obtain clearance from Government of India before carrying out

of the construction work.

That the Hon’ble Court however was not convinced with the
explanation tendered by the Divisional Forest Officer, Bokaro and
insisted him to withdraw letter no. 828 dated 29.04.2024 and letter
no. 771 dated 23.04.2024.

That when Divisional Forest Officer, Bokaro sought advice of the
Regional Chief Conservator of Forest, Bokaro, the Regional Chief
Conservator of Forest, Bokaro advised the Divisional Forest Officer,
Bokaro to not withdraw letter no. 828 dated 29.04.2024 and letter
no. 771 dated 23.04.2024. He vide letter no. 1966 dated 28.10.2024
informed Mr. Ashutosh Anand, Ld. Addl. Advocate General-lll,
Jharkhand High Court that they would not like to withdraw the said
letters issued by DFO, Bokaro as they are acting in accordance with

the provisions of Forest Conservation Act, 1980, the order dated

12.12.96 passed by the Hon’ble Supreme Court of India in W.P.(C)
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05.11.2020 in LPA No. 786/2018 which is the order under alleged
contempt, and as such no contempt of the orders of Hon'ble High

Court has been committed.

N

A photocopy of letter no. 1966 dated 28.10.2024 is annexed

herewith and marked as Annexure U.

That when the Hon’ble High Court was informed that pursuant to
the direction of the Regional Chief Conservator of Forest, Bokaro
the Divisional Forest Officer, Bokaro is not withdrawing letter no.
828 dated 29.04.2024 and letter no. 771 dated 23.04.2024, the
Hon’ble Court vide order dated 28.10.2024 was pleased to admit
the contempt case against the Divisional Forest Officer, Bokaro and
notice of contempt in Form-I under Rule 393 of Jharkhand High
Court Rules, 2001 was directed to be issued. The Divisional Forest
Officer, Bokarq has further been directed to remain physically
present before the Hon’ble Jharkhand High Court on the next date
of the contempt casei.e. 63.12.2024. The Hon’ble Court has further
found that prima facie the Regional Chief Conservator of Forest,
Bokaro has also committed contempt by issuing letter no. 1966
dated 28.10.2024 and as such he has been impleaded as opposite
party/contemnor in the contempt case and directed to file show-

cause before the next date.

A copy of order dated 28.10.2024 passed in Cont. Case (Civil) No.

956 of 2024 is annexed herewith and marked as Annexure V.
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5. Now dealing with the para to para;
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That it is humbly submitted that due to pendency of Cont. Case
(Civil) No. 956 of 2024, the Divisional Forest Officer, Bokaro is
unable to institute prosecution under the Forést (Conservation)
Act, 1980 against Umaayush Multicom Pvt. Ltd. for carrying

construction work over the land in question.

That however the Divisional Forest Officer, Bokaro is pursuing the
Original Suit No. 84/2024 for declaration of right, title and interest

of the State of Jharkhand over the land in question.

That as soon as the Original Suit No. 84/2024 is admitted by the
learned court, the Divisional Forest Officer, Bokaro shall take
immediate steps for obtaining injunction against the private
individuals who are carrying out construction activity over the land

in question.

That the Divisional Forest Officer, Bokaro is also pursuing the
criminal case Sector-Xll PS case no. 32/2024 which has been
registered against the individuals who by forging documents have

grabbed the land in question which is a notified protected forest

land.

That from the aforementioned facts and circumstances it is evident
that the Divisional Forest Officer, Bokaro is taking all the necessary

actions for protecting and saving the land in question.
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with reference to paragraph nos. 1 to 3 of the said Original Application,
save and except what are matter of records | deny and dispute the

satetments contained therein,

. With reference to paragraph nos. 4, 5, 6, 7, and 13 of the said Original

Application, save and except what are matter of records | deny and dispute
the statements contained therein. | state that the Divisional Forest Officer,

Bokaro is taking all the necessary actions for protecting and saving the land

in question.

. With reference to the grounds mentioned therein, | state that the same

are baseless as the the Divisional Forest Officer, Bokaro is taking all
required efforts ann necessary actions for protecting and saving the land

in question.

. That the answering respondent seeks leave to file any further affidavits, if

required, as per direction of the Hon’ble Tribunal.

. That, this Affidavit is filed bonafide and in the interest of justice. It is

therefore prayed that Your Lordships, may kindly be pleased to accept the

instant affidavit.

10.1 state that the statements contained in paragraphs Nos. 1 to 3 are true to

my knowledge, the statements contained in paragraph No. 4 are true to
my information derived from the official records of the case, which I verily
believe to be true and the rest is/are my respectful submissions before this

Hon’ble Tribunal.
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VERIFICATION

l, (,Pag\ni P KoYy, son of  R\ve ndvy W\, aged about 324 vyears, by

Religion - M_, by Occupation - Service under the State Government of

Jharkhand in the office of Divisional Forest Officer, Bokaro, Government of
Jharkhand, having its office at Bokaro Forest Division, Van Bhawan, Chas Block-
B, J5FH+6PJ, DSP Colony, Shivpuri Colony, Bokaro Steel City, Chas, Pincode -
827013, Jharkhand.

Date: H) \\\ YL

Place: R\carv

forcerm g

A2

Deponent

Identified by me:

Advocate




an\ﬂE"UND

i (OUIU n J.F-

l4 HI =Y ‘()!f(,L?‘ g

| RAINISH Kumar (IFS), Divisional Forest Officer, Bokaro, aged ElbOU'C 39
years, S/o Sri. Birendra Prasad Singh, office at Van Bhawan, Purulia Road, P.O.

& PS.-Chas, District- Bokaro, Jharkhand, do hereby solemnly affirm and

declare on oath as follows;

1. That, | am the Divisional Forest Officer, Bokaro and | am dealing with

the connected records of the case in-possession-of-thePrincipal Chief
ts—tharkhaned and as such | am well acquainted

with the facts and circumstances of the case.

‘P;
¢
.‘

7/2. That, the statements contained in paragraph nod 1 4o 3 e

true to my knowledge, and those contained in paragraph nos.

e ———— T ———

v 4 va‘re/tjerived from the official relevant records of the case
which | verily believe to be true and are my respectful submissions

before this Hon'ble Tribunal.

v |

V\\phesmmly - |

Prepared in my office Deponent ,,b\ \"j
SRI ST, {{a mESh Kuvir \(\

ONDULY !DtNHFIFD 8YT
H
ADVOCATE SRI/SMT. :

W WJ
SOLEMNLY AFFIRME&E!-ORE } @/

Advocate. ME
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Bokaro Forest Division, Bokaro
Chas Forest Range

2K

No. Protected for Revenue ; 4
\¢ Thana Thats No. Details of Notified / Demarcated Forest Plots
1 L LT
—— 2 3
1 M - 4 6
TM‘?EGS“F’W | Chas | 4 1218, 1289, 1220, 1279, 1283, 249, 11681240
| Vanuar Chas | 6 4698
3 |Asansol Chas i 1088, 1989, 1897, 2024, 2118, 2169, 2209, 23032000, 2191,
. S 2297, 533
= |"anrua Chas 9 1047
LS |Hanla Chas 12 391, 6786
_\5- Pirargana Chas 18 2,19, 21, 16, 50, 81, 133, 139, 161 and 299
O - 431398, 191, 397, 372, 275, 274, 314, 4315 5017, 4554, 4558,
O e ol 21 13357, 3358, 3350, 3349, 3488, 3619, 396
b 1 1231, 1236, 5917, 5977, 6029, 6030, 6232, 6160, 6370, 1235,
e R [y 24 5990 5991, 1235, 6273, 6370
Bhawanidin al 6769, 68, 63, 66, 44, 45, 46, 47, 48, 40, 24, 8, 10, 209, 216, 376,
- <'d.' o Chas 27 |377. 384, 28, 29, 27, 2, 7, 6, 11, 385, 386, 387, 388, 389, 390,
iR 383 144, 145,210, 391, 378, 58, 43
10 [Dumargor Chas 28 |934, 806, 824, 857, 1012, 1017, 1270, 791, 757
11 [Chas Chas 30 |7788. 7790, 7925, 7885, 7926, 7360, 7358, 7768, 7562, 7923
12 |Kamaldih Chas 31 |337, 370, 20, 335, 57, 170, 69, 44, 444, 24
13 |Shiarda Chas 32 |815, 944 943, 940, 942
14 |Narayanpur Chas 33 |5339 4790, 5371, 3589, 11, 4792, 4793, 4791, 4794, 5332, 5333
15  |Bandhgora Chas 35 |15, 18, 1025, 1022, 985, 978, 1040, 5, 778, 4339
16 |Ukrid Chas 37 |1431, 1514, 1465, 1515, 1384
17 |Tetuha Chas 38 |426, 450, 483, 554, 479
18 |Satanpur Chas 39 |2326 2360, 2324, 2003, 2247, 1504, 2409, 956, 943, 964
19 |Amdiha Chas 40 |1296 1195, 1196, 1154, 1132, 2
% B L, |10455, 10452, 10453, 2036, 2005, 10458, 2447 10451, 5225,
T Ghatl 8= 5183, 3, 737, 731, 732, 734, 882, 2006, 5165, 2052, 10451
21 |Sunta Chas 42 |627, 221, 1272, 2287, 2346, 3883, 3884
22 |Chitami Chas 43 |3525, 3562, 3624
23 |Bahadurpur Chas 45 1698, 1723
_ 1719, 264, 1513, 1543, 1613, 2520, 2464, 2510, 2515, 2516,
24 {Chakalia Chas 46 |517, 2527 2506, 2518, 2519, 18, 2513, 2514, 2511, 2523, 2512
Jogidih alis
25 Raghunathdih Chas 47 1,269
”'Er Durgapur Chas 49 2905
— 27 |Gopudi Chas 50  [12,50,120, 121
63. 93 455 187, 458, 516, 525, 99, 522, 5199, 5209, 5200, 5214,
5213 5212, 5216, 5215, 5196, 5198, 5026, 5187, 5027, 5208,
206, 244 188, 448, 5195, 5197, 5205, 5207, 5201, 5210, 5211,
5222, 5202, 5203, 534, 565, 1039, 5244, 5248, 5249, 5250, 5251,
e Apes 51 |1942, 5258, 214, 249, 5177, 6833, 4451, 4456, 4585, 2178, 4458,
28 5226, 5285, 5286, 5289, 5280, 5253, 5254, 5255 4587, 5278,
4969, 5200 4692, 5292, 5097, 5299, 5086, 5298, 5264, 5256,
5257 5259 5083 5255, 5252, 5263, 4968, 5276, 5260, 5261,
5262, 5272, 5291, 5288, 5287, 4628, 5293, 5245, 5274 4968,
2173, 453, 5022, 1941, 515, 4587, 2833, 5779
|_—[Bhawanipur alis Cha
29 |salagdih i 52 814,855 928, 929, 1327, 1359, 1368
30 |Jamgora Chas 53 1598, 2210, 2047, 2041, 2207, 2187
}Bodfo | Chas | 59 800, 1256, 786, 720, 828, 1232
32 Dhandabar Chas 61 243 244 242, 1150, 1164, 1163, 1161, 1156, 1160, 1165, 1177,
i ] 1179 1180, 1181, 1182, 859, 862, 850, 1162, 869 027, 1162
/37/5'?‘03‘1‘3“”. as 68 369,377 372.2 756 757 128, 220 648, 588 064 \\'y
‘ e N "=y " ik AL
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Annexure-C
FATTT — a9 YAvSd USSR, APRT 99 WS, SIBRT | 2%

BLOCK-A, VAN BHAWAN, PURULIA ROAD, CHAS, BOKARO-827013

E-mail : dfo-bokaro@gov.in & bokarodfo@gmail.com Phone/Fax No : +91-6542-265142
|qar ¥,
BRI |

fawg — AT—agferar, T Ho—38 @ INYRT ITH P wife Ho—4a26, 450,
483, 554 U4 479 YHA—95.65 UdHs P Hay H |

THT — 39 Pl &1 UAlG-886 fAAP—30.052015 Td UAG—2755 faeAi—
12.10.2017

HERTY,
Suga fdvge g UF gRT IMUB! IR @ HiomaR g dive

PIA vd 818 B § Iucer ax1s TS © R W wU W ga fear mr o 6 gy
&1 37AY WIe—fal 7 8, 39 gAlad & |

T 39 BRI ® UAG—2755 faAIH—12.10.2017 §RT a4 & g
Hige I 3R 8T8 B # D! Sucter w10 gU A # afdfq dovwo Hierr /wite
Bl faEfd Al (Negative List) § v+ e f&ef ) aRRefey & aftrgfera / difea
g 4 wfElRd wifel &1 @Re—fam /=geem (Gredl) 98 = @1 Ry
TAT 2 |

afFe FHRR—UF yM @aR § 1612032021 B UHING WER A
o1d 8T © & amud gRT Aem—dgforan dlotho & Wil W0—426 T 450 I B
GA—fml BT EUT (Registry) fHam a1 2| gaw Hod 8 IWIR B Bax d
BRMR He= 8| Wiic W0—426 T4 450 RIfad oy &1 Sad afy w s
UHR & R—aDH B &A1 79 @ ufige € | A= |ate <mared, 78 e
ERI @8 ¥0—202/95 # faAi®—12.12.1996 ® uiRa amewr & el # gl
Tl R IR IS P P 2 99 E@REwr AREE, 1980 B WawE B rfd
HRATS U & | AT Fared AATAT GRT UIRA AT Bl T BfIbr fregaa
2 :— The Forest Conservation Act, 1980 was enacted with a view to check further deforestation

which ultimately results in ecological imbalance; and therefore, the provisions made therein for
the conservation of forests and fore matters connected therewith, must apply to all forests
irrespective of the nature of ownership or classification thereof. The word "forest: must be
understood according to its dictionary meaning. This description cover all statutorily
recognised forests, whether designated as reserved, protected or otherwise for the purpose of -
Section 2(i) of the Forest Conservation Act. The term "forest land", occurring in Section 2, will

not only include "forest" as understood in the dictionary sense, but also any area recorded as
D:\Office\D. F.0.0Office Bokaro\Amanat Section|Letters.docx 5
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forest in the Government record irrespective of the ownership. This is how it has to be
understood for the purpose of Section 2 of the Act. The provisions enacted in the Forest
Conservation Act, 1980 for the conservation of forests and the matters connected therewith
must apply clearly to all forests so understood irrespective of the ownership or classification

thereof.

IR 2 & Swiaa gRiey # vz wiftgs & &9 Al & arex e &
f @ sy gRT HT-dgferr @ g oY @ wife Wo—426 TG 450 Bl
e (Registry) forar a1 & ? arR fbar wan 2, & 9=y watea < gRT wiRkd
ATGY ®T Seeltd 8 SR g wHReror o, 1980 @ URT 3(A) T 3(B) B Irwld
HRATE FAT TE B 1Y |
IJ0—JeAIerd |
ICECISRINES

80/ —
99 THUSS YgTfdN,
PRI a9 YHUSH, b |
BILIEY <
gfafef — Suged, d@RT H 39 ST B UAB—810 feAim—
16.05.2015, SYIH—2755 f&A1H—12.10.2017 Td UHb—2500 fesh—12.112020 & 9 #
a1l Ud aeah dRag eg Uitd | 3RM € {5 weeg dated wararery, |8 ficeh
&RT a7 H0—202 /1995 faHiH—12.12.1996 &Y UIRd QI & 3Tl H ATAITD HRATS

B B HUT B S TAT U R A R 3rax e, fieRT B srféd dRars 2q

el far s |
80,/ —
g9 YHYSH UGTOrBNI,
PRI 99 UHUSH, PRI |
_ . .

gfaferf — arur gaEdl, AeRI & 39 FEET @ STUiE—810 faidh—
16.05.2015, STUTH—2755 f&HIHF—12.102017 UG SUTh—2500 feHTH—12.11.2020 & s |
ATl UG ATa%ad HNATS v WA |

80,/ —
g9 UHUSE UGTEIdN,
, dIBRI g9 JHUSH, SIHRT |
SITUTeh IERIEE
gfaferl® — araR e, dgere @1 Yot vd srawed sRarg &g Ui |

80/ —
I UHvSE USTEIhY,
PRI 9 JHIS, dIBRT |
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3 | |
© Eltica ferirep
yffef — sAved UG, T qT gHvSH  URIRIGR, XA
(@eTe) @ gaeref U4 arawd $Rdrg &g Ufed |
g0/ —
9 THUSE UGB,
PRI a9 JAUSH, BRI |
ST fesire
qﬁ%ﬁ:—ﬁwaﬁmﬁwﬁwﬁ@m@mm%@ﬁﬁm

80/ —
Iq JHvS UGTRIBRY,
BRI a9 TS, BRI |
. o
gfRfe — @@ &5 user), a 99 U8 @ IR U9 I
ao‘réaﬁ%qﬁfﬁlﬁlﬁ%ﬁﬁ%mm%%ﬁw~ﬁ§m$ﬁeﬁo—4zeqﬁ4maﬁ
Sia—gsard @) U= wid @ 9 Al @ s axgRaft & s wxmn gifed
BN | 38 waled yriffddr < |

80/ —
g JHvS USTRIBNI,
BRI a9 JHvS, BRI |
STITH et
gfRff — v wvers, weRie ofFd, deRT B gad U9 awd
FHRATS B U |
80,/ —
I gHvS USIferhN,
BRI T TAVS, BRI |
it 89 S e 12403 [202

R — & g oF WRed, SIBRT B AeR adel ud Aaead

HRATS & U | 4
q- UHUS, | .
P
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64 Annexure-D 4

IN THE HIGH COURT OF JHARKHAND AT RANCHI
W.P. (C) No.593 of 2017
Izhar Hussain. Petitioner.
-Versus-

1. The State of Jharkhand, through Chief Secretary, Project Bhawan,
Dhurwa, Ranchi.

. The Principal Secretary, Department of Revenue & Land Reforms,
Government of Jharkhand, Project Bhawan, Dhurwa, Ranchi.

. The Commissioner, North Chhotanagpur Division, Hazaribag.

. The Deputy Commissioner, Bokaro.

. The Additional Commissioner, Bokaro.

. The Circle Officer, Chas, district Bokaro.

N

oounh W

For the Petitioner : Mr. Indrajit Sinha, Advocate
For the State : Mr. Rajiv Anand, G.A.IV
Order No.08 Date: 14.06.2018

The present writ petition has been filed for quashing the order dated
09.09.2016 passed in Misc. (4h) Case No. 110 of 2016-17 by the court
of learned Additional Collector, Bokaro and countersigned by the
Deputy Commissioner, Bokaro, whereby long running Jamabandi of
the petitioner, being Jamabandi No.1665, appertaining to Khata No.
59, Plot Nos.426 and 450, Thana No. 38, area 103 acres, Mouza
Tetulia, District Bokaro, has been cancelled. The petitioner has also
prayed for quashing the order contained in memo no.6387 dated
15.12.2016 passed by the Joint Secretary, Department of Revenue,
Registration and Land Reforms, Government of Jharkhand, whereby
the consent for cancellation of Jamabandi of the petitioner has been
given with a direction to take possession of the land. Further prayer
has been made for quashing letter No.80/Revenue dated 18.01.2017
issued under the signature of the Deputy Commissioner, Bokaro,
whereby the Circle Officer, Chas has been directed to delete the name
of the petitioner mentioned in the Register II, at Page 1665 by
cancelling the Jamabandi and to take possession of the land.

The factual background of the case, as stated in the writ petition, is
that the land appertaining to Khata No. 59, Plot Nos.426 and 450, area
103 acres, situated in village - Tetulia, Anchal - Chas, (hereinafter
called the said land) was given by Shri Chamtu Singh to Raj Kumar
Singh Tikat by way of Jot Patta vide deed no.311 dated 31.12.1893
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and the rent was assessed vide Rent Suit No.260 of 1928-29.
Thereafter, vide Deed No. 5018 dated 25.11.1933 the said land was
surrendered. The Deputy Collector, Purulia vide Certificate Case
No.191 of 1933 settled the said land in an auction proceeding in favour
of one Samir Mahat @ Samir Mahto (the ancestor of the petitioner)
who came in possession of the same. On 26.06.2012, a certificate was
issued by the Circle Officer, Chas certifying that the said land was
settled in the name of Samir Mahto, the grandfather of the petitioner
vide Auction Certificate Case N0.191/1933. One Niraj Mohan preferred
an application before the Additional Collector, Bokaro for verification
of the land of the petitioner, as the same is “Gair Abad Malik”, as per
the Khatian, whereas the mutation of the said land has been done and
the rent receipts are being issued in favour of the petitioner. On the
basis of the said application, a proceeding being Misc. Case
No.56/2015-16 was initiated, wherein the final order was passed on
17.03.2016 after making due enquiry and considering the report of the
Halka Karamchari. It has been mentioned in the report that the present
raiyats i.e Izhar Hussain and Akhtar Hussain are the recorded raiyats
of Register-II in Thoka (Lot) No. 1665 which is absolutely correct and
proper and thus the application of Niraj Mohan was held to be baseless
and false. Thereafter, a notice dated 30.05.2016 was issued by the
Circle Officer, Chas intimating the petitioner to appear on 14.6.2016 to
put forth his stand as Jamabandi over the said land was found to be
illegal/suspicious. Thereafter, a case was instituted by the Additional
Collector, Bokaro, being Misc. (4h) case No. 110 of 2016-17 and a
notice was issued to the petitioner from the Court of Addl. Collector,
Bokaro seeking reply as to why the Jamabandi of the petitioner over
the said land be not cancelled u/s 4(h) of the Bihar Land Reforms Act,
1950 (in short ‘the Act, 1950"). The petitioner filed his reply and the
final order was passed on 09.09.2016 by the Additional Collector,
Bokaro as well as the Deputy Commissioner, Bokaro whereby the
Jamabandi of the petitioner over the said land was annulled holding
inter alia that the same was illegal and false as per section 4(h) of the
Act, 1950.

The learned counsel for the petitioner submits that on the basis of the
Auction Certificate Case No.19 of 1933, the Jamabandi was created

initially in the name of the grandfather of the petitioner and thereafter
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in the name of the petitioner, whereby the land was settled in the
name of Samir Mahto (the grandfather of the petitioner). It is also
submitted that the Jamabandi created by the order of the Circle Officer
has been declared false and fabricated only on the ground that the
same has been written by a ball pen whereas during the year 1965-
66, ball pen was not in use. However, as a matter of fact, ball pen was
invented in the year 1938 itself. It is further submitted that the
concerned authorities have completely ignored the documents
produced by the petitioner which are of the year 1933 and have based
their order primarily on issue of the invention of the ball pen during
the relevant year. It is further submitted that in the impugned order
dated 9.5.2016 the respondent authorities have observed that the land
has been notified as a Forest Land vide notification dated 14.05.1958
but the said notification has also not been brought on record.
Moreover, the raiyati land cannot be notified as a forest land unless
and until the same is acquired after giving proper compensation. It is
further submitted that after the land is declared as a forest land, the
same is also required to be shown in map of the forest department,
but the forest department has also been unable to produce any such
map of the land which could have confirmed the said notification
showing the land in question as forest land. It is further submitted that
there was a criminal case instituted by the concerned department
regarding the said land, which was numbered as Sector-XII P.S Case
No.50 of 2016, wherein the SIT had investigated the matter but it
could not find any such map of the aforesaid land from the forest
department. It is also submitted that the auction certificate case
instituted in the year 1933 was sent for verification to the Purulia Sub-
Registrar vide letter no.1282 dated 29.06.2016, but without waiting for
any report from the Purulia Sub-Registrar, the impugned order was
passed and as such the authenticity of the said document could not be
verified. It is further submitted that the long running Jamabandi cannot
be cancelled by initiating a proceeding under Section 4(h) of the Act,
1950 as a summary proceeding. The respondents should have looked
into the documents produced by the petitioner which were about 80
years old. The proceeding under section 4(h) can only be initiated if
any transfer was made at any time after the first day of January 1946

with an object to defeat the provisions of the Act, 1950 or for causing
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loss to the State or for obtaining higher compensation from the State.
It would be evident from Register-II Tenancy Ledger that by the order
of the Circle Officer, Chas the land was mutated in the name of Samir
Mahto son of Bhuran Mahto- caste Muslim (the ancestor of the
petitioner). Initially the rent receipts were being issued regularly in the
name of Samir Mahto and, subsequently, the same were issued in the
name of Izhar Hussain (the petitioner), who is the grandson of Samir
Mahto. The petitioner also sold 6 decimals of land out of the said land
to one Badu Ram, who got his name mutated vide correction slip dated
20.11.2015 and, thereafter, the rent receipt was also issued in his
name in respect of the land purchased by him.

The learned counsel for the petitioner puts reliance on a judgment
rendered by the Division Bench of this Court in the case of The State
of Jharkhand & Ors. Vs. Chancla Devi (L.P.A No. 142 of 2010
with L.P.A No. 307 of 2009).

Per contra, the learned counsel appearing on behalf of the respondents
submits that the land in question is recorded as Gair Abad Malik in the
Khatian, and the nature of the land is Forest/Jungle-Jhari. The said
land has been notified as protected forest vide notification no.C/F-
17014/58-1429R dated 14.05.1958. It is also submitted that the order
dated 9.9.2016 passed by the Additional Collector, Bokaro and the
Deputy Commissioner, Bokaro has been approved by the State
Government. In support of his claim, the petitioner has not submitted
the purported “Jot Patta” vide Deed no.311 dated 31.12.1893 even in
the present writ petition. No documents in support of the surrender of
the land has been filed before this Court and, therefore, the same is
liable to be rejected. It is also submitted that the surrender deed
no.5018 is of 25.11.1933, however, the dates of certificate of sale have
been mentioned as 23.10.1933 and 28.11.1933 which creates
suspicion and this fact cannot be adjudicated in writ jurisdiction of this
Court. It is settled principle of law that the title can be declared only
on the strength of adducing sufficient evidence, but the petitioner has
not been able to prima facie establish the same. The ancestors of the
petitioner have never been in possession of the said land. The
Jamabandi was opened without any previous permission of the
competent authority. The purported Jamabandi No.1665 was opened
vide order dated 17.03.2016 passed in Misc. Case No. 56 of 2015-16
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in the name of the petitioner after making manipulation in Register-II.
The land in question was recorded in the Khatiyan as “Gair Abad
Malik”. Therefore, the question regarding acquisition of the said land
under the provisions of Land Acquisition Act, 1894 does not arise at all
after vesting of the Zamindari. All Gair Abad Malik lands were vested
in State Government except those in which the returns were filed by
the ex-landlord showing any settlement to this effect.

Heard the learned counsel for the parties and perused the materials
available on record. The case of the petitioner is that the said land was
acquired by his ancestors in an auction proceeding vide Certificate
Case No.191 of 1933 and the Jamabandi was also opened in their
name and they paid rent to the State Government. The said fact is
evident from the order dated 17.03.2016 passed by the Circle Officer,
Chas in Misc. Case No.56 of 2015-16 (Annexure-5). Thereafter, in the
light of letter n0.2074 dated 13.05.2016 issued by the Chief Secretary,
Government of Jharkhand and letter no.1179 dated 18.5.2016 issued
by the Additional Collector, Bokaro, the Sub Divisional Officer, chas
vide letter no.487 dated 25.7.2016 directed the Circle Officer, Chas to
initiate a doubtful Jamabandi case against the said land and as such
the Circle Officer, Chas instituted Case No.01 (VII) of 2016-17 and it
was noticed by the Circle Officer, Chas that the Jamabandi with respect
to the said land was not opened by any order of the competent
authority and the pen used for opening the said Jamabandi was a ball
pen, which creates suspicion. It was further observed that the land has
been recorded as Gair Abad Malik, showing nature of the land as
Jungle Jhari, which was notified as protected forest. Accordingly, the
Circle Officer, Chas recommended for cancellation of Jamabandi under
Section 4(h) of the Act, 1950 and the matter was referred to the Court
of Additional Collector, Bokaro and Misc. 4(h) Case No.110 of 2016-17
was instituted, which was disposed of by the impugned order dated
9.9.2016 and the same was confirmed by the State Government vide
letter contained in Memo No0.6387 dated 15.12.2016.

It has been contended on behalf of the petitioner that the proceeding
under section 4(h) of the Act, 1950 can be initiated only to look into
the legality of transfer of land made after 15t January, 1946 so as to
find out whether the same had been made with an object to defeat

the provisions of this Act or for causing loss to the State or for obtaining
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higher compensation. Since in the present case, the transfer was made
before the cut-off date i.e. 01.01.1946, the proceeding initiated by the
respondents is itself illegal and without jurisdiction.

On bare reading of section 4(h) of Act, 1950, it would be evident that
the Collector has been empowered to make enquiry as to whether the
transfer of the land has been made after 01.01.1946 with an object of
defeating the provisions of the Act, 1950 or for causing loss to the
State or for obtaining higher compensation and after giving reasonable
opportunity to the parties, the said authority may pass an order of
annulment of transfer and dispossession of a person. No finding has
been recorded by the learned court below as to whether the transfer
was made after 01.01.1946 with the object of defeating any provisions
of the Act, 1950 or causing loss to the State or obtaining higher
compensation which is the prime purpose for cancellation of settlement
as prescribed under section 4(h) of the Act, 1950. Thus, I am of the
view that the learned court below has exceeded its jurisdiction while
passing the impugned order.

In the case of Chancla Devi (Supra.) the learned Division Bench of
this Court has held that if the State Government is claiming the
ownership upon the property in question which is in possession of the
tenant/raiyat and his/her predecessors-in-title since 09.06.1942, the
Civil Suit is the only remedy available with the State Government.

It has been contended on behalf of the respondents that the said land
is recorded as Gair Abad Malik, Jungle Jhari and a notification under
Section 29 of the Indian Forest Act, 1927 was published to declare the
said land as protected forest and thus, the petitioner has no right upon
the said land.

I have perused Section 29 of the Indian Forest Act, 1927, which reads

as under:

"29(1) The State Government may, by notification in the
Official Gazette, declare the provisions of this Chapter
applicable to any forest-land or waste-land which is not
included in a reserved forest but which is the property of
Government, or over which the Government has proprietary
rights, or to the whole or any part of the forest-produce of
which the Government is entitled.

(2) The forest-land and waste-land comprised in any such
notification, shall be called a "protected forest".

(3) No such notification shall be made unless the nature and
extent of the rights of Government and of private persons in or
over the forest-land or waste-land comprised therein have
been inquired into and recorded at a survey or settlement, or
in such other manner as the State Government thinks
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sufficient. Every such record shall be presumed to be correct
until the contrary is proved:

Provided that, if, in the case of any forest-land or waste-land,
the State Government thinks that such inquiry and record are
necessary, but that they will occupy such length of time as in
the meantime to endanger the rights of Government, the State
Government may, pending such inquiry and record, declare
such land to be a protected forest, but so as not to abridge or
affect any existing rights of individuals or communities.

Section 29(1) of the Act, 1927 explicitly provides that the State
Government may notify any forest land or waste land as protected
forest over which the Government has proprietary rights, or to the
whole or any part of the forest produce of which the Government is
entitled. The condition precedent for issuing any notification under
section 29 (1) is the inquiry be conducted under section 29 (3)
regarding the nature and extent of right of the Government and of the
private persons upon the forest land or the waste land. In the
notification dated 24.5.1958 published in the Bihar Gazette on
9.7.1958, it has been provided as under:

"The nature and extent of the rights of Government and of
private persons in or over the forest land and waste lands
comprised in this notification have not yet been enquired into
and recorded as laid down in sub-section (3) of section 29 of
the said Act but as the State Government thinks that such
enquiry and record will occupy such length of time as in the
meantime to endanger the right of Government and as the
enquiry and record of rights will hereafter be made this
notification be heard subject to all existing rights of individuals
or communities.”

The respondents are claiming proprietary right upon the said land on
the ground that the same is Gair Abad Malik (Jungle-jhari) and as such,
by reasons of the promulgation of the Act, 1950, the same has vested
to the Government. Admittedly, the land was notified as forest land in
the year 1958. However, the case of the petitioner is that before
issuance of the said notification, the land was already acquired by his
ancestor vide Certificate Case N0.191/1933.

Further, Section 2 of the Forest Conservation Act, 1980 provides as

under:-

"S.2 : Restriction on the dereservation of forests or use of
forest land for non-forest purpose

Notwithstanding anything contained in any other law for the
time being in force in a State, no State Government or other
authority shall make, except with the prior approval of the
Central Government, any order directing,’

(i) that any reserved forest (within the meaning of the
expression reserved forest in any law for the time
being in force in that State) or any portion thereof,
shall cease to be reserved;
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(i) that any forest land or any portion thereof may be used
for any non-forest purpose;

(iii) that any forest land or any portion thereof may be
assigned by way of lease or otherwise to any private
person or to any authority, corporation, agency or any
other organisation not owned, managed or controlled
by Government;

(iv) that any forest land or any portion thereof may be
cleared of trees which have grown naturally in that
land or portion, for the purpose of using it for re
afforestation.

Explanation: For the purposes of this section "non-forest
purpose” means the breaking up or clearing of any forest land
or portion thereof for'

(a) the cultivation of tea, coffee, spices, rubber, palms, oil-
bearing plants, horticulture crops or medicinal plants;

(b) any purpose other than re-afforestation,

but does not include any work relating or ancillary to
conservation, development and management of forests and
wild-life, namely, the establishment of check-posts, fire lines,
wireless communications and construction of fencing, bridges
and culverts, dams, waterholes, trench marks, boundary
marks, pipelines or other like purposes.”

15. In the case of T.N. Godavarman Thirumulkapad etc. vs. Union
of India & Ors., reported in (1997) 2 SCC 267, in para 4, it has

been held as under:

"4. The Forest Conservation Act, 1980 was enacted with a view
to check further deforestation which ultimately results in
ecological imbalance; and therefore, the provisions made
therein for the conservation of forests and for matters
connected therewith, must apply to all forests irrespective of
the nature of ownership or classification thereof. The word
“forest” must be understood according to its dictionary
meaning. This description covers all statutorily recognised
forests, whether designated as reserved, protected or
otherwise for the purpose of Section 2(i) of the Forest
Conservation Act. The term "forest land”, occurring in Section
2, will not only include "forest” as understood in the dictionary
sense, but also any area recorded as forest in the Government
record irrespective of the ownership. This is how it has to be
understood for the purpose of Section 2 of the Act. The
provisions enacted in the Forest Conservation Act, 1980 for the
conservation of forests and the matters connected therewith
must apply clearly to all forests so understood irrespective of
the ownership or classification thereof. This aspect has been
made abundantly clear in the decisions of this court in Ambica
Quarrry Works and Ors. v. State of Gujarat and Ors., Rural
Litigation and Entitlement Kendra v. State of U.P., and recently
in the order in Supreme Court Monitoring Committee v.
Mussorie Dehradun Development Authority and Ors.. The
earlier decision of this court in State of Bihar v. Banshi Ram
Modi and Ors., has, therefore, to be understood in the light of
these subsequent decision. We consider it necessary to
reiterate this settled position emerging from the decisions of
this court to dispel the doubt, if any, in the perception of any
State Government or authority. This has become necessary
also because of the stand taken on behalf of the State of
Rajasthan, even at this late stage, relating to permissions
granted for mining in such area which is clearly contrary to the
decisions of this court. It is reasonable to assume that any
State Government which has failed to appreciate the correct
position in law so far, will forthwith correct its stance and take
the necessary remedial measures without any further delay.”
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In view of the provisions contained in Section 2 of the Forest
Conservation Act, 1980 and the judgment of the Hon’ble Supreme
Court rendered in the case of 7. Godavarman (Supra.), it is
abundantly clear that Section 2 of the Act, 1980 is applicable to the
government as well as the private forest land, so as to check/restrict
deforestation which ultimately results in ecological imbalance. The
term ‘Forest’ will not only mean forest as understood in the dictionary
sense but will also include the land recorded as forest in the
government record irrespective of its ownership. Thus, the purpose of
Section 2 of the Forest Conservation Act, 1980 is to check deforestation
irrespective of the fact that the land is owned by the government or
by the private person. Nevertheless, the provisions of Section 2 of the
Forest Conservation Act, 1980 or the judgment of the Hon'ble Supreme
court rendered in the case of T. Godavarman (Supra.) cannot be
applied by the respondent authorities for cancellation of Jamabandi
much less the long running one.

In view of the discussions made herein above, the impugned order
09.09.2016 and the consequential orders dated 15-12-2016 and
18.01.2017 are hereby quashed and set aside having been passed
beyond the jurisdiction. The writ petition is, accordingly, allowed.
However, the respondents are at liberty to take appropriate recourse
before the civil court having competent jurisdiction, if they claim the

title of the government over the said land.

(Rajesh Shankar, 1.)
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1

IN THE HIGH COURT OF JHARKHAND AT RANCHI

L.P.A. No. 786 of 2018
with

I.A. No. 11546 of 2018
with

I.A. No. 11547 of 2018
with

I.A. No. 2230 of 2019

1.The State of Jharkhand through the Chief Secretary, at

Project Bhawan, P.O & P.S. Dhurwa and District -

Ranchi.

2.The Principal Secretary, Department of Revenue & Land

Reforms, Government of Jharkhand, at Project Bhawan,

P.O & P.S. Dhurwa and District — Ranchi.

3.The Commissioner, North Chhotanagpur Division,

Hazaribagh, P.O + P.S. + District — Hazaribagh.

4.The Deputy Commissioner, Bokaro, P.O + P.S. Bokaro

Steel City and District — Bokaro.

5.The Additional Commissioner, Bokaro, P.O + P.S.

Bokaro Steel City and District — Bokaro

6.The Circle Officer, P.O & P.S. Chas and District —

Bokaro. e Respondents-Appellants
Versus

Izhar Hussain, Son of Late Bara Babu Ansari, Resident of

Village Ukrid, P.O., P.S. Sector — 12 and District —

Bokaro. Writ Petitioner-Respondent

CORAM: HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE SUJIT NARAYAN PRASAD
For the Appellants : Mr. Mohan Dubey, A.C to A.G
For the Respondent : Mr. Vimal Kirti Singh, Adv.
For the Intervener : Mr. Dhananjay Kumar Dubey, Advocate

Oral Judgment
Order No. 05 : Dated 5 November, 2020:
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2
The matter has been heard through video
conferencing with the consent of the learned counsel for
the parties. They have raised no complain regarding
audio and visual quality.

I.A. No. 11546 of 2018

2. This Interlocutory Application has been filed for
condoning the delay of 96 days, which has occurred in
preferring this appeal.

3. Heard learned counsel appearing for the parties.

4. Having regard to the averments made in this
application, we are of the view that the appellants were
prevented by sufficient cause from preferring the appeal
within the period of limitation.

5. Accordingly, I.A. No. 11546 of 2018 is allowed and
delay of 96 days in preferring the appeal is condoned.

L.P.A. No. 786 of 2018

6. This intra-court appeal preferred by the State of
Jharkhand is directed against the order/judgment dated
14.06.2018 passed by learned Single Judge in W.P. (C)
No. 593 of 2017, whereby and whereunder the impugned
order dated 09.09.2016 passed in Misc. (4h) Case No.
110/2016-17 by Additional Collector, Bokaro whereby the
long running Jamabandi of the writ petitioner being
Jamabandi No. 1665, appertaining to Khata No. 59, Plot

Nos. 426 and 450, Thana No. 38, area 103 acres, Mouza
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Tetulia, District Bokaro was cancelled, has been quashed.
The writ Court has also quashed the order as contained
in Memo No. 6387 dated 15.12.2016 passed by the Joint
Secretary, Department of Revenue, Registration and Land
Reforms, Government of Jharkhand, whereby the consent
for cancellation of Jamabandi of the writ petitioner has
been given with a direction to take possession of the land.
Further the writ Court has quashed the order as
contained in letter No. 80/Revenue dated 18.01.2017
issued under the Signature of Deputy Commissioner,
Bokaro whereby the Circle Officer, Chas has been
directed to delete the name of the writ petitioner as
mentioned in Register II at page 1665 by cancelling the
Jamabandi and to take possession of the land.
7. The brief facts of the case, which are required to be
referred herein for proper adjudication of the lis, are as
under:

The land appertaining to Khata No. 59, Plot Nos.
426 and 450, area 103 acres, situated in village - Tetulia,
Anchal - Chas, (hereinafter referred to as the ‘said land’)
was given by Shri Chamtu Singh to Raj Kumar Singh
Tikat by way of Jot Patta vide deed no. 311 dated
31.12.1893 and the rent was assessed vide Rent Suit
No.260 of 1928-29. Thereafter, vide Deed No. 5018 dated

25.11.1933 the said land was surrendered. The Deputy
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Collector, Purulia vide Certificate Case No. 191 of 1933
settled the said land in an auction proceeding in favour of
one Samir Mahat @ Samir Mahto (the ancestor of the writ
petitioner) who came in possession of the same. On
26.06.2012, a certificate was issued by the Circle Officer,
Chas, certifying that the said land was settled in the
name of Samir Mahto, the grandfather of the writ
petitioner vide Auction Certificate Case No.191/1933.

One Niraj Mohan submitted an application before
the Additional Collector, Bokaro for verification of the
land of the writ petitioner alleging the said land to be
“Gair Abad Malik”, as per the Khatian, whereas the
mutation of the said land was done and the rent receipts
were being issued in favour of the writ petitioner. On the
basis of the said application, a proceeding being Misc.
Case No0.56/2015-16 was initiated, wherein the final
order dated 17.03.2016 was passed after making due
enquiry and considering the report of the Halka
Karamchari, which says that the present raiyats i.e Izhar
Hussain and Akhtar Hussain are the recorded raiyats of
Register-II in Thoka (Lot) No. 1665 which is absolutely
correct and proper and, thus, the application of Niraj
Mohan was held to be baseless and false and mutation

done in favour of writ petitioner was confirmed.
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Thereafter, the Circle Officer, Chas issued a notice
dated 30.05.2016 intimating the writ petitioner to appear
on 14.06.2016 to put forth his stand as Jamabandi over
the said land was found to be illegal and suspicious and a
case was instituted by the Additional Collector, Bokaro,
being Misc. (4h) case No. 110 of 2016-17, in which, a
notice was issued to the writ petitioner from the Court of
Addl. Collector, Bokaro seeking reply as to why the
Jamabandi of the petitioner over the said land be not
cancelled u/s 4(h) of the Bihar Land Reforms Act, 1950
(herein after referred to as ‘the Act, 1950’). Pursuant
thereto, the writ petitioner filed his reply and thereafter
final order was passed on 09.09.2016 by the Additional
Collector, Bokaro as well as the Deputy Commissioner,
Bokaro whereby Jamabandi of the writ petitioner over the
said land was annulled holding, inter alia, that the same
was illegal and false as per section 4(h) of the Act, 1950.
8. Aggrieved thereof, the writ petitioner approached
this Court by invoking writ jurisdiction of this Court
under Article 227 of the Constitution of India assailing
order dated 09.09.2016 passed in Misc. (4h) Case No. 110
of 2016-17 and the consequential decisions of the
authorities for cancellation of Jamabandi.
9. The writ petitioner agitated before the writ Court

that the land in question came in possession of the
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predecessors-in-interest of the writ petitioner by virtue of
Auction Certificate Case No. 191 of 1933, whereby
Jamabandi was created initially in the name of the
grandfather of the writ petitioner and the land was settled
in the name of Samir Mahto (the grandfather of the
petitioner) and thereafter in the name of the writ
petitioner. It was further agitated that the Jamabandi
created by the order of the Circle Officer was declared
false and fabricated only on the ground that the same
was written by a ball pen stating that during the year
1965- 66 ball pen was not in use. However, as a matter of
fact, ball pen was invented in the year 1938 itself.

Further submission was made before the writ Court
that the concerned authorities completely ignored the
documents produced by the writ petitioner which are of
the year 1933 and based their order primarily on issue of
the invention of the ball pen during the relevant year.

Further point was raised that in the impugned
order dated 09.09.2016 the respondents-authorities have
observed that the land has been notified as a Forest Land
vide notification dated 14.05.1958 but the said
notification has also not been brought on record by the
respondents-authorities. Moreover, the raiyati land
cannot be notified as a forest land unless and until the

same is acquired after giving proper compensation.
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Further, after the land is being declared as a forest land,
the same is also required to be shown in map of the forest
department, but the forest department could not produce
any such map of the land which could have confirmed the
said notification showing the land in question as forest
land.

It was further submitted that a criminal case was
instituted by the concerned department regarding the
said land, which was numbered as Sector-XII P.S Case
No.50 of 2016, wherein the S.I.T. had investigated the
matter but it could not find any such map of the
aforesaid land from the forest department.

Further submission was made that in order to
assess the veracity of the Auction Certificate Case
instituted in the year 1933 due communication was made
before the Purulia Sub-Registrar vide letter no.1282 dated
29.06.2016, but without waiting for the report from the
side of Purulia Sub-Registrar, the impugned order was
passed and, as such the authenticity of the said
document could not be verified.

It was further submitted that the long running
Jamabandi cannot be cancelled by initiating a proceeding
under Section 4(h) of the Act, 1950 as a summary
proceeding as the proceeding under Section 4 (h) can only

be initiated if any transfer was made at any time after the
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1°* day of January 1946 with an object to defeat the
provisions of the Act, 1950 or for causing loss to the State
or for obtaining higher compensation from the State.

The writ petitioner further raised the issue by
referring to Register-II Tenancy Ledger wherein mutation
was granted in the name of Samir Mahto son of Bhuran
Mahto- caste Muslim (the ancestor of the petitioner).
Initially the rent receipts were being issued regularly in
the name of Samir Mahto and, subsequently, the same
were issued in the name of Izhar Hussain (the writ
petitioner), who is the grandson of Samir Mahto. The writ
petitioner also sold 6 decimals of land out of the said land
to one Badu Ram, who got his name mutated vide
correction slip dated 20.11.2015 and, thereafter, the rent
receipt was also issued in his name in respect of the land
purchased by him.

The learned counsel for the writ petitioner put
reliance on a judgment rendered by the Division Bench of
this Court in the case of The State of Jharkhand &
Ors. Vs. Chancla Devi (L.P.A No. 142 of 2010 with
L.P.A No. 307 of 2009).

10. The respondents-State of Jharkhand, the
appellants herein, had put their appearance through their
counsel and defended the orders passed by the revenue

authorities, inter alia, on the ground that the land in
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question is recorded as “Gair Abad Malik” in the Khatian,
and the nature of the land is Forest/Jungle-Jhari. The
said land has been notified as protected forest vide
notification no. C/F17014/58-1429R dated 24.05.1938.
It was further submitted that the order dated 09.09.2016
passed by the Additional Collector, Bokaro and the
Deputy Commissioner, Bokaro have been approved by the
State Government. It was further submitted that the writ
petitioner had not submitted the purported “Jot Patta”
vide deed no. 311 dated 31.12.1893 before the revenue
authorities or even before the writ Court.

Further, no document in support of the surrender
of the land was filed before the writ Court and, therefore,
the same is liable to be rejected. Further submission was
made that the surrender deed no. 5018 is of 25.11.1933,
however, the dates of certificate of sale has been
mentioned as 23.10.1933 and 28.11.1933 which creates
suspicion and as such this fact cannot be adjudicated in
writ jurisdiction of this Court as it is settled principle of
law that the title can be declared only on the strength of
adducing sufficient evidence, but the writ petitioner has
not been able to prima facie establish the same. The
ancestors of the writ petitioner were never in possession
of the said land. The Jamabandi was opened without any

previous permission of the competent authority. The
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purported Jamabandi No.1665 was opened vide order
dated 17.03.2016 passed in Misc. Case No. 56 of 2015-16
in the name of the writ petitioner after making
manipulation in Register-II. The land in question was
recorded in the Khatiyan as “Gair Abad Malik”. Therefore,
the question regarding acquisition of the said land under
the provisions of Land Acquisition Act, 1894 does not
arise at all after vesting of the Zamindari. All Gair Abad
Malik lands were vested in State Government except
those in which the returns were filed by the ex-landlord
showing any settlement to this effect.

11. The writ Court, after appreciating the submissions
advanced on behalf of parties, came to the conclusive
finding holding therein that the order dated 09.09.2016
and consequential orders passed by the respondents-
authorities suffer from infirmity and, therefore, the same
were quashed and set aside, which is the subject matter
of present intra-court appeal.

12. This Court, after having heard learned counsel for
the parties and on perusal of the materials on record as
also findings recorded by the learned writ Court, has
found therefrom that the writ petitioner is claiming title
over the land in question appertaining to Khata No. 59,
Plot Nos. 426 and 450, Thana No. 38, area 103 acres,

situated at Mouza Tetulia, Anchal-Chas, District Bokaro,
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which was given by one Chamtu Singh to Raj Kumar
Singh Tikat by way of Jot Patta vide deed no. 311 dated
31.12.1893. The rent was assessed vide Rent Suit No.
260 of 1928-29. The said land was surrendered vide Deed
No. 5018 dated 25.11.1933. The Deputy Collector,
Purulia vide Certificate Case No.191 of 1933 settled the
said land in an auction proceeding in favour of one Samir
Mahat @ Samir Mahto, the ancestor of the writ petitioner,
who came in possession of the same. On 26.06.2012, a
certificate was issued by the Circle Officer, Chas
certifying that the said land was settled in favour of Samir
Mahto, the grandfather of the writ petitioner vide Auction
Certificate Case No.191 of 1933. A proceeding, being
Misc. Case No. 56/2015-16, was initiated on the basis of
complaint made by one Niraj Mohan seeking enquiry
about alleged settlement of the said land in favour of the
writ petitioner on the ground that the said land is “Gair
Abad Malik”, wherein the final order was passed on
17.03.2016 after making due enquiry and considering the
report of the Halka Karamchari stating, inter alia, that the
present raiyats i.e., Izhar Hussain and Akhtar Hussain,
are the recorded raiyats of Register-II in Thoka (Lot) No.
1665 which is absolutely correct and proper and thus the
application of Niraj Mohan was held to be baseless and

false. Thereafter, a notice was issued on 30.05.2016
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intimating the writ petitioner to appear on 14.06.2016 to
put forth his stand as Jamabandi over the said land was
found to be illegal and suspicious. Thereafter, a case was
instituted by the Additional Collector, Bokaro, being Misc.
(4h) case No. 110 of 2016-17, which finally culminated to
passing of impugned order dated 09.09.2016 whereby the
Jamabandi of the writ petitioner over the said land was
annulled holding, inter alia, that the same was illegal and
false as per section 4(h) of the Act, 1950.

13. The writ petitioner-respondent herein, has
questioned the validity of the order dated 09.09.2016,
inter alia, on the ground that the land was initially settled
in favour of the predecessors-in-interest of the writ
petitioner by virtue of Auction Certificate Case No. 191 of
1933 and since the date of aforesaid settlement the
predecessors-in-interest of the writ petitioner were in
possession of the land in question and now the writ
petitioner is in possession over the said land. It has
further been submitted that the issue about nature of the
land as to be “Gair Abad Malik” has already been decided
by order passed by the respondents-authorities in Misc.
Case No. 56 of 2015-16 wherein final order was passed
on 17.03.2016 holding that Izhar Hussain and Akhtar
Hussain are the recorded raiyats of Register-II in Thoka

(Lot) No. 1665 but the Circle Officer without taking into
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consideration the fact that final order dated 17.03.2016
has been passed in Misc. Case No. 56/2015-16, which
having not been questioned, initiated a fresh proceeding
by issuing notice upon the writ petitioner in Misc. 4(h)
Case No. 110/2016-17. But the question herein is that
when the order 17.03.2016 was already passed in Misc.
Case No. 56/2015-16, which having not been questioned
and thereby has attained its finality, there was no
occasion to initiate a fresh proceeding by issuing notice
upon the writ petitioner on 30.05.2016 in Misc. (4h) Case
No. 110 of 2016-17. Further the land in question was
settled in the year 1933 vide Auction Certificate Case No.
191 of 1933 in an auction proceeding. But without
appreciating the fact about applicability of provisions of
Land Reforms Act, which grants power upon the Collector
to initiate a proceeding, if any transfer has been made on
and after 01.01.1946 in order to defeat the object and
intent of the Bihar Land Reforms Act but herein the claim
made by way of auction certificate made in the year 1933
is admittedly prior to 1946 and as such provision of
section 4(h) of the Bihar Land Reforms Act will not been
applicable in the facts of this case.

Further ground has been agitated that once
Jamabandi has been created the same cannot be

cancelled in purported exercise of Section 4 (h) of the
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Bihar Land Reforms Act, 1950 since the said power does
not confer upon the Deputy Collector of the State
Government to cancel the Jamabandi rather it confer
powers to make inquiries in respect of any transfer
including the settlement or lease of any land comprised in
such estate or tenure or the transfer of any kind of
interest in any building used primarily as office or
cutchery for the collection of rent of such estate or tenure
or part thereof, and if he is satisfied that such transfer
was made at any time after the first day of January,
1946, with the object of defeating any provisions of this
Act or causing loss to the State or obtaining higher
compensation, but this fact has not been appreciated by
the Revenue authorities while canceling Jamabandi and,
therefore, the learned Single Judge by quashing the
impugned order has committed no error and the same
requires no interference by this Court.

14. On the other hand, the State-appellant has agitated
the issue that the land in question has been recorded as
“Gair Abad Malik” and as per the provision of Section 29
of the Indian Forest Act, 1927 the said land cannot be
settled in favour of the raiyats and, therefore, gross
illegality has been committed in opening Jamabandi in
favour of predecessors-in-interest of the writ petitioner,

which has been taken into consideration by the revenue
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authorities and thereafter the impugned orders have been
passed by cancelling the Jamabandi granted in the name
of predecessors-in-interest of the writ petitioner as also
mutation rent in the name of the writ petitioner, hence
the learned Single Judge ought not have interfered
with the impugned orders.

15. This Court, on the basis of aforesaid rival
submissions, has found the legal issues about the

applicability of the provision of Section 4(h), as under:

“Whether in the facts of the case the provision as contained
under Section 4(h) of the Bihar Land Reforms Act is made to
be applicable and as to whether under the provision of
Section 4(h) of the Bihar Land Reforms Act Jamabandi

granted in favour of any raiyats can be cancelled?”

16. This Court, in order to adjudicate this legal issue
deem it fit and proper to go across the preamble of the
Bihar Land Reforms Act, 1950, which says that for the
transference to the State of the interests of proprietors
and tenure-holders in land and of the mortgagees and
lessees of such interests including interests in trees,
forests, fisheries, jalkars, ferries, hats, bazars, mines and
minerals and to provide for the constitution of a Land
Commission for the State of Bihar with powers to advise
the State Government on the agrarian policy to be
pursued by the State Government consequent upon such

transference and for other matters connected therewith.
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The intention behind the proviso to provide for the
transference to the State of the interests of proprietors
and tenure holders in land and of mortgagees and lessees
of such interests as enshrined in the directive principles
of our Constitution of India under Articles 39 (B) and
39(C).

Section 4 of the Act, 1950 provides consequences of
the vesting of an estate or tenure in the State. Sub-
section 4(b) thereof says that all rents, cesses and
royalties accruing in respect of lands comprised in such
estate or tenure on or after the date of vesting shall be
payable to the State and not to the outgoing proprietor or
tenure-holder and any payment made in contravention of
this clause shall not be binding on the State Government.
Sub-section 4 (h) provides power upon the Collector to
make inquiries in respect of any transfer including the
settlement or lease of any land comprised in such estate
or tenure or the transfer of any kind of interest in any
building used primarily as office or cutchery for the
collection of rent of such estate or tenure or part thereof,
and if he is satisfied that such transfer was made at any
time after the 1°* day of January, 1946, with the object of
defeating any provisions of this Act or causing loss to the
State or obtaining higher compensation thereunder the

Collector may, after giving reasonable notice to the
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parties concerned to appear and be heard annul such
transfer, dispossess the person claiming under it and
take possession of such property on such terms as may
appear to the Collector to be fair and equitable; provided
that an appeal against an order of the Collector under
this clause if preferred within sixty days of such order,
shall lie to the prescribed authority not below the rank of
the Collector of a district who shall dispose of the same
according to the prescribed procedure and further
provided that no order annulling a transfer shall take
effect nor shall possession be taken in pursuance of it
unless such an order has been confirmed by the State
Government.

It is, thus, evident that Section 4(h) confers power
upon the Collector to effect any transfer if such transfer is
found to be for the purpose of frustrating the intent and
purport of the Act in respect of transfer made any time
after 1° January, 1946.

The issue pertaining to applicability of provision of
Section 4 (h) fell for consideration before Patna High
Court in the case of Laxman Sahni Vs. State of Bihar
& Ors. reported in 1990 (1) PLJR 170, wherein it has
been laid down to the effect that recourse for cancellation
of Jamabandi under the Sections can be taken only

where any estate or tenure or any part thereof vests in
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the State. Section 4(h) clothes the Collector with
jurisdiction to make enquiries in respect of transfers
made any time after 1* January, 1946.

Further, in the case of Sri Rama Prasad Singh &
Ors Vs. The State of Bihar & Ors reported in 1990 (1)
PLJR 165, it has been held that annulment of settlement
made in 1945 on the assumption that it was made within
the family to deprive the valuable land is mere
presumption. On a plain reading of the provision it is
obvious that the Collector while exercising power to make
inquiries in respect of any transfer must be satisfied that
such transfer was made at any time after 1% January,
1946. No finding recorded that the transfer was made
after 1% January, 1946. The Land Reforms Deputy
Collector being an adjudicating body could not
recommend for such annulment and had to arrive at his
own conclusions in terms of Section 4(h) of the Act.
17. It further requires to refer herein that for vesting of
the estate or tenure in a notification to that effect is
required to be issued under Section 4 to the effect that
the rent vested in the State of Bihar free from all
encumbrances from the date of notification by operation
of Section 4 such estate or tenure including the interests
of the proprietor in such estate or tenure other than the

interests of raiyats or underraiyats shall, with effect from
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the date of vesting, vest absolutely in the State free from
all incumbrances and such proprietor or tenure-holder
shall cease to have any interest in such estate or other
than the interests expressly saved by or under the
provisions of this Act.

Reference in this regard be made to the judgment
rendered in the case of Brighu Nath Sahay Singh &
Ors Vs. Md. Khalilur Rahman & Ors reported in (1996)
1 PLJR (SC) 65.

Herein, as would appear from the materials
available on record, that the State Government has not
produced any document pertaining to notification issued
under Section 4 of the Bihar Land Reforms Act. Further
the reference of notification issued by the forest
department as contained in  notification no.
C/F/17014/58-1429R dated 24.05.1958 has been
mentioned but the admitted fact after going through the
Section 4 of the Act, 1950 is that there must be a
notification under the provision of Section 4 of the Act,
1950 and if any notification has been issued by the forest
department that cannot be said to be issued under the
purported exercise of power conferred under Section 4 of
the Act, 1950.

18. Admitted fact herein is that the transfer has been

made much prior to 1% January, 1946 i.e. sometimes in
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the year 1933 by way of Auction Settlement being Auction
Certificate Case No. 191 of 1933 and, therefore, in the
facts of this case the provision of Section 4 (h) of the Act,
1950 should not have been initiated by the Circle Officer
taking into consideration the settlement of the land in the
year 1933 which exclude the land in question from the
purview of Section 4(h) of the Act, 1950.

19. Further, even accepting the submission to the effect
that the notification dated 24.05.1958 issued by the
forest department holding the land as forest land and the
fact that there was auction settlement in the year 1933,
the question remains that under what authority and
jurisdiction notification was issued in the year 1958
without resorting to any provision of law or without
getting any declaration invalidating of the proceeding
being Auction Certificate Case No. 191 of 1933.

Further, the claim of the State-appellant that the
land has been recorded as “Gair Abad Malik” but again
the question would be that on what basis the land in
question was recorded as “Gair Abad Malik” without
obtaining reversal of the order passed in Auction
Certificate Case No. 191 of 1933.

Further, this Court has found from the record that
on the basis of a complaint made by one Niraj Mohan

about the illegal transfer of the said land basis upon
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which a report was called for from the concerned Halka
Karamachari, who has submitted a report to the effect
that the present raiyats i.e., Izhar Hussain and Akhtar
Hussain, are the recorded raiyats of Register-II in Thoka
(Lot) No. 1665 which is absolutely correct and proper and
thus the application of Niraj Mohan was held to be
baseless and false, but the revenue authorities have very
surprisingly, without questioning the order passed by the
revenue authority in Misc. Case No. 56/2015-16 dated
17.03.2016 wherein it was held that the complaint made
by Niraj Mohan is baseless, has again issued a notice
upon the writ petitioner and stating the reply of the writ
petitioner to be dissatisfactory initiated a proceeding
under Section 4(h) of the Act, 1950, being Misc. (4h) Case
No. 110 of 2016-17 wherein again order dated
09.09.2016 was passed, which according to us, cannot be
said to be sustainable in the eyes of law without reversal
of the order passed on 17.03.2016 passed in Misc. Case
No. 56/2015-16.

It further transpires from the record that for
knowing the genuineness of the order passed in Auction
Certificate Case No. 191 of 1933, correspondence was
made to the concerned authority at Purulia in the State of
West Bengal but without waiting for any report from the

concerned authority, the Circle Officer has passed the
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order dated 09.09.2016, which also casts doubt upon the
proceeding initiated by way of filing Misc. (4h) Case No.
110 of 2016-17 and the final order dated 09.09.2016 as if
any report was sought for in order to verify the
genuineness of the document pertaining to Auction
Certificate Case No. 191 of 1933 it was incumbent upon
the concerned authority, who was in sesin of Misc. (4h)
Case No. 110 of 2016-17 to wait for the outcome of the
said report, but having not done so gross illegality has
been committed.

It is further settled position of law that Jamabandi
once created cannot be annulled. Herein it is admitted
fact that Jamabandi can be created under the provisions
of Bihar Tenants Holdings (Maintenance of Records) Act,
1973. We have gone across the provisions thereof, as
contained in the Act, 1973 and have found that no
provision confer upon any authority of the State to cancel
the Jamabandi.

The question would be that in absence of any power
conferred by Statute upon any of the revenue authority
can Jamabandi be cancelled. The answer of this question
would be in negative as statute confers power upon the
authority and the authority can purportedly exercise the
power conferred upon it under the statutory power and if

any decision is taken in absence of any provision the
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same would be said to be nullity in the eye of law when
found to be without jurisdiction.

It is further settled that long running Jamabandi

cannot be cancelled, save and except by filing a suit
before the competent Court of Civil Jurisdiction, as has
been held by Hon’ble Apex Court in Ramayan
Yadav & Ors Vs. State of Bihar & Ors reported in
(2013) 3 PLJR 533.
20. This Court, after having gone into the details as
above as also travelling across the impugned order
wherefrom it is evident that the learned Single Judge has
relied upon the judgment in The State of
Jharkhand & Ors vs. Chanchala Devi passed in L.P.A.
No. 142 of 2010 with L.P.A. No. 307 of 2009, wherein
it has been held by the Co-ordinate Bench of this Court
that if the State Government is claiming ownership upon
the property in question which is in possession of the
tenant/raiyat and his/her predecessors-in-title since
09.06.1942, Civil Suit is the only remedy available with
the State Government.

Further it transpires from the impugned order that
the learned Single Judge has also discussed about
applicability of Section 29 of the Indian Forest Act, 1927,
which confers power upon the State Government to issue

notification in the official Gazette for declaring the
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provision of this Chapter applicable to any forest land or
waste-land which is not included in a reserved forest or
over which the Government has proprietary rights, or to
the whole or any part of the forest-produce of which the
Government is entitled. Sub-Section (2) thereof further
provides that the forest-land and waste-land comprised in
any such notification, shall be called a “protected-forest”.
Sub-section (3) thereof says that no such notification
shall be made unless the nature and extent of the rights
of Government and of private persons in or over the
forest-land or waste-land comprised therein have been
inquired into and recorded at a survey or settlement, or
in such other manner as the State Government, thinks
sufficient. Every such record shall be presumed to be
correct until the contrary is proved; provided that, if, in
the case of any forest-land or waste-land, the State
Government thinks that such inquiry and record are
necessary, but that they will occupy such length of time
as in the meantime to endanger the rights of Government,
the State Government may, pending such inquiry and
record, declare such land to be a protected forest, but so
as not to abridge or affect any existing rights of
individuals or communities.

Therefore, Section 29 (1) explicitly provides that the

State Government may notify any forest land or waste
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land as protected forest over which the Government has
proprietary rights, or to the whole or any part of the forest
produce of which the Government is entitled. The
condition precedent for issuing any notification under
section 29 (1) is the inquiry be conducted under section
29 (3) regarding the nature and extent of right of the
Government and of the private persons upon the forest
land or the waste land.

21. We have also gone across the notification dated
24.05.1958, published in the Bihar Gazette on

09.07.1958, which reads as under:

“The nature and extent of the rights of Government and of
private persons in or over the forest land and waste lands
comprised in this notification have not yet been enquired into
and recorded as laid down in sub-section (3) of section 29 of
the said Act but as the State Government thinks that such
enquiry and record will occupy such length of time as in the
meantime to endanger the right of Government and as the
enquiry and record of rights will hereafter be made this
notification be heard subject to all existing rights of

individuals or communities.”

22. The respondents-authorities, the appellants herein,
are claiming proprietary right upon the said land on the
ground that the same is "Gair Abad Malik" (Jungle-Jhari)
and as such, by reasons of the promulgation of the Act,
1950, the same has been vested to the Government.
Admittedly, the land was notified as forest land in the

year 1958, however, the case of the petitioner is that
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before issuance of the said notification, the land was
already acquired by his ancestor vide Certificate Case
No.191/1933.
23. Further, we have found that the learned Single
Judge has discussed the provisions of Section
2 of the Forest Conservation Act, 1980.

For ready reference, Section 2 of the Act, 1980 is

reproduced herein below:

“S.2 : Restriction on the de-reservation of forests or use
of forest land for non-forest purpose - Notwithstanding
anything contained in any other law for the time being in force
in a State, no State Government or other authority shall make,
except with the prior approval of the Central Government, any
order directing, ¢

(i) that any reserved forest (within the meaning of the
expression “reserved forest” in any law for the time
being in force in that State) or any portion thereof, shall
cease to be reserved;

(ii) that any forest land or any portion thereof may be
used for any non-forest purpose;

(iii)  that any forest land or any portion thereof may be
assigned by way of lease or otherwise to any private
person or to any authority, corporation, agency or any
other organisation not owned, managed or controlled
by Government;

(iv)  that any forest land or any portion thereof - may be
cleared of trees which have grown naturally in that
land or portion, for the purpose of using it for re
afforestation.

Explanation: For the purposes of this section ‘“non-
forest purpose” means the breaking up or clearing of
any forest land or portion thereof for*

(a) the cultivation of tea, coffee, spices, rubber, palms,

oilbearing plants, horticulture crops or medicinal plants;
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(b) any purpose other than re-afforestation, but does
not include any work relating or ancillary to
conservation, development and management of forests
and wild-life, namely, the establishment of check-posts,
fire lines, wireless communications and construction of
fencing, bridges and culverts, dams, waterholes, trench
marks, boundary marks, pipelines or other like

purposes.”

Reference, in this regard be made to the judgment
rendered by Hon'ble Apex Court in the case of T.N.
Godavarman Thirumulkpad vs. Union of India &
Ors., reported in (1997) 2 SCC 267, in particular

paragraph 4, which is quoted hereunder as:

“4.The Forest Conservation Act, 1980 was enacted with a
view to check further deforestation which ultimately results in
ecological imbalance; and therefore, the provisions made
therein for the conservation of forests and for matters
connected therewith, must apply to all forests irrespective of
the nature of ownership or classification thereof. The word
“forest” must be understood according to its dictionary
meaning. This description covers all statutorily recognised
forests, whether designated as reserved, protected or
otherwise for the purpose of Section 2(i) of the Forest
Conservation Act. The term “forest land”, occurring in Section
2, will not only include “forest” as understood in the
dictionary sense, but also any area recorded as forest in the
Government record irrespective of the ownership. This is how
it has to be understood for the purpose of Section 2 of the Act.
The provisions enacted in the Forest Conservation Act, 1980
for the conservation of forests and the matters connected
therewith must apply clearly to all forests so understood
irrespective of the ownership or classification thereof. This
aspect has been made abundantly clear in the decisions of
this court in Ambica Quarrry Works and Ors. v. State of

Gujarat and Ors., Rural Litigation and Entitlement Kendra v.
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State of U.P., and recently in the order in Supreme Court
Monitoring Committee v. Mussorie Dehradun Development
Authority and Ors.. The earlier decision of this court in State
of Bihar v. Banshi Ram Modi and Ors., has, therefore, to be
understood in the light of these subsequent decision. We
consider it necessary to reiterate this settled position
emerging from the decisions of this court to dispel the doubt,
if any, in the perception of any State Government or
authority. This has become necessary also because of the
stand taken on behalf of the State of Rajasthan, even at this
late stage, relating to permissions granted for mining in such
area which is clearly contrary to the decisions of this court. It
is reasonable to assume that any State Government which
has failed to appreciate the correct position in law so far, will
forthwith correct its stance and take the necessary remedial

measures without any further delay.”

24. The learned Single Judge, on the basis of provisions
as contained in Section 2 of the Forest Conservation Act,
1980 and the judgment rendered in the case of T.N.
Godavarman Thirumulkpad (supra), has come to the
conclusive finding that the Section 2 of the Act, 1980 is
applicable to the government as well as the private forest
land, so as to check/restrict deforestation which
ultimately results in ecological imbalance. The term
‘Forest’” will not only mean forest as understood in the
dictionary sense but will also include the land recorded
as forest in the government record irrespective of its
ownership. Therefore, the provision of section 2 of the
Act, 1980 or the judgment rendered in the case of T.N.

Godavarman Thirumulkpad (supra) cannot be applied
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by the respondent authorities for cancellation of
Jamabandi much less the long running one.

25. We, on appreciation of the findings recorded by the
learned Single Judge and on the basis of discussions
made herein above, are of the view that there is no reason
to differ with the view/opinion of the learned Single
Judge, by coming to the conclusion that the order dated
09.09.2016 passed by the revenue authorities is illegal
and not sustainable in the eyes of law, as they have
exercised power conferred under section 4(h) of the Act,
1950 which as per the discussions made herein above
has been found to be not applicable in the facts and
circumstances of the case as the case of the writ
petitioner is that he is claiming title over the land in
question on the basis of settlement made prior to 1%
January, 1946 and further the additional Collector by
way of order passed in Misc. Case No. 56/2015-16 has
already passed order on 17.03.2016 holding therein that
the present raiyats i.e Izhar Hussain and Akhtar Hussain
are the recorded raiyats of Register-II in Thoka (Lot) No.
1665 which is absolutely correct and proper. But without
questioning and without reversal of that order, a fresh
proceeding was initiated under Section 4(h) of the Act,
1950 and further long running Jamabandi cannot be

cancelled, save and except by instituting a litigation
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before the Civil Court of competent jurisdiction. Hence,
the order passed by the learned Single Judge cannot be
faulted with.
26. Accordingly, since the instant appeal lacks merit, is
dismissed.

I.A. No. 11547 of 2018 & I.A. No. 2230 of 2019

27. In view of the dismissal of the Letters Patent
Appeal, both these Interlocutory Application stand

disposed of.

(Dr. Ravi Ranjan, C.J.)

(Sujit Narayan Prasad, J.)

Alankar/ -
A.F.R
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ITEM NO.8 Court 8 (vVideo Conferencing) SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s). 8108/2021

(Arising out of impugned final judgment and order dated 05-11-2020
in LPA No. 786/2018 passed by the High Court Of Jharkhand At
Ranchi)

THE STATE OF JHARKHAND & ORS. Petitioner(s)
VERSUS
IZHAR HUSSAIN Respondent(s)

(FOR ADMISSION and I.R. and IA No.71289/2021-EXEMPTION FROM FILING
0.T. and IA No.71292/2021-PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES )

Date : 06-07-2021 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE S. ABDUL NAZEER
HON'BLE MR. JUSTICE KRISHNA MURARI

For Petitioner(s) Mr. Arunabh Choudhary, AAG
Ms. Pallavi Langar, AOR

For Respondent(s) Mr. Krishnan Venugopal, Sr.Adv.
Mr. Siddhartha, Adv.
Ms. Pooja Dhar, AOR
Mr. Shivendra Singh, Adv.

UPON hearing the counsel the Court made the following
ORDER

We are not inclined to interfere with the impugned final
judgment and order passed by the High Court. The Special Leave
Petition is, accordingly, dismissed.

Pending application(s), if any, shall stand disposed of.

Signature-Net Verified

Digilgﬂvgﬂe by
JAGDISH AR
Date: 20

16:53:

“S(SIIRMALA NEGI) (RENU KAPOOR)
COURT MASTER (SH) COURT MASTER (NSH)
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». OFFICE OF THE DIVISIONAL FOREST OFFICER,

BOKARO FOREST DIVISION, BOKARO

BLOCK-A, VAN BHAWAN, PURULIA ROAD, CHAS, BOKAROQO-827013
E-mail : dfo-bokaro@gov.in & bokarodfo@gmail.com Phone/Fax No : +91-6542-265142

Letter no. Date.

From:
Rajnish Kumar, [.F.S
Divisional Forest Officer,
Bokaro Forest Division, Bokaro.

To,
The District Registrar,
Purulia, West Bengal.

Subject: - Regarding authentication of issuance of the certified copy of Sale
' Certificate of Deed no. 191 of 1933.

Ref. : 1. Your office Memo no. 190/DR/PRL/f1, Dated-12.04.2023 and Memo no.
1756, Dated-26.06.2021
2. This office Memo no. 728, Dated-18.03.2023, Memo no. 1932, Dated-
15.07.2021 and Memo no. 1756, Dated-26.06.2021

Sir,

With reference to the above mentioned subject it is informed that our request is focused
towards knowning the authenticity of issuance of the alleged certified copy of Sale Certificate
of Deed no. 191 of 1933 which occurred on date-26.04.2005. Right now, we are not requesting
about original Sale Certificate 191/1933 which happened in 1933. We are just seeking the
information whether the concerned certified copy (Photocopy enclosed) was issued by your
good office on date-26.04.2005 or not, which is not the 90 years old event.

Your early response is solicited.

Thanking You.

Enclosed: as above
' Yours Sincerely
Sd/-
Divisional Forest Officer,

Bokaro Forest Division, Bokaro.

Memo no. |03 0 Date 241)0%,26)23 ‘

Copy forwarded to :- The Regional Chief Congervator of Forest, Bokaro for
kind information and necessary action.

isional Forest Officer,
Bokaro Forest Division, Bokaro.

%&Q\ vy

D:\Court Sec\Letter.docx 888
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Finance ( Revenue ) Department

Office of the District Registrar, Purulia
Dist - Purulia, Pin - 723101
Mail i.d. drpurulia.igr-wb@nic.in

Memo. no. - 275/DR/PRL/Sf1

To
The Divisional Forest Officer,

Bokaro Forest Division, Bokaro, Jharkhand.
Block-A, Van Bhawan, Purulia Road, Chas, Bokaro-827013

Sub. — Authenticity of sale certificate deed no. 191 for 1933

Ref.— 1. Letter no.728 dated 18.03.2023 & 1030 DATED 24.04.2023 of your establishment
2. This office memo no. 190/DR/PRL/Sf1 dated 12.04.2023

Sir,

In a series of letters, as have been found in the file of this establishment, from 2011 onwards, it
had been asked from different corners, about the authenticity of a Certified Copy of Sale
Certificate no. 191 for the year 1933, purported to be issued from the district record room, Purulia,
on 26.04.2005.

Even if the existence of different internal investigation reports, as found in this respect in different
files, it has been decided by the undersigned to exercise a thorough investigation about it.

And, | would like to share the findings as have been found out in connection with the Sale
Certificate no 191 foﬁr 1933, in response to your letters in reference no. 1.

/

y
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An enquiry committee has been formed on 10.05.2023 under the chairmanship of the District Sub-

Registrar, Purulia by the undersigned to enquire about the matter in detail.

Enquiry Committee submitted its report on 31.05.2023 after accomplishing two broad works

a. Asking the record keeper of District Record Room to search out everything related to Sale

Certificate 191/1933.

b. Receiving the submission of two retired staffs of this establishment whose names are found

in the xerox copy of 191/1933 (submitted as enclosure in your correspondences).

As per report of the enquiry committee, it is to be stated that ---

1. As every relevant document related to searching & copying of the period including
26.04.2005, like, the concerned pages (24-30) of the respective search register, related
receipt books (1556 & 1557) and the volume no. 58 for 1933, purported to contain the true
copy of 191/1933, are non-existent, it is not possible to ascertain whether the certified copy
of 191/1933 had actually been supplied from the district record on 26.04.2005. (FIR had
already been lodged for the above-mentioned non-existent documents vide memo no 661

dated 29.08.2011 and memo no 932 dated 01.12.2011 of DR office, Purulia).

2. The only way left is to go through the related documents of 1933 with a view to search out

whether the original true copy of 191/1933 was existed.

3. Though the concerned volume no. 58/1933 purported to contain the Sale Certificate (SC)
191/1933 is non-existent, all the index volumes for 1933 (5 index | and 3 index Il volumes)
have been searched out (Index volumes are supplementary documents, contain information

regarding the deeds preserved).

4
4. Most of the index volumes are in very vulnerable condition & many pages have been
converted into loose grains. However, from Index | volumes, the existence of following sale

certificates in the concerned volume no. 58/1933 have been confirmed.
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Sale Certificate document no. Page no. of volume
58/1933
151 1,2
153 5,6
154 7,8
155 9,10
156 : 11,12
157 13,14
158 15,16
159 17,18
160 19,20,21,22
161 23,24
162 25,26
163 27,28
164 29,30
165 31,32
167 35,36
168 37,38
169 39,40
170 41,42
171 43,44
172 45,46
174 49,50
180 61,62
181 63,64
186 73,74
4
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Erom the inspection of several volumes containing the true copies of sale certificates of different
yéars, it has been found that the copies had been filed in the volumes serially.

The findings of Index registers as depicted in the above noted table, also support the fact of filing
of the sale certificates documents in the volume, serially.

In a Catalogue Register (volume no. 8 for 1958) which contains the information of the volumes of
1933 & contemporary periods, ‘the no. of documents copied’ & ‘total no. pages’ of volume no.
58/1933, had been noted as 40 & 80 respectively.

So, if the number of documents copied in the volume no. 58 — as per Catalogue Register (i.e. 40) is
correct, then the last deed no of volume 58/1933 would possibly be 190.

Once again, if we go through the above noted table, we can easily find the pattern that each
document was copied in 2 (two) pages except the document no. 160, which took 4 (four) pages. In
that manner, if we consider the no. of pages as depicted in the Catalogue Register (i.e. 80) is
correct, then the no. of the last document copied in volume no. 58/1933 would possibly be 189.

Hence, in either case, possibility of existence of last document no. being 191, in volume no.
58/1933 is very remote.

5. Two retired staffs of this establishment, whose names are found in the said purported
Certified Copy have been questioned and both of them apparently recognized the writing
and signatures on the Copy to be their own, though that also cannot be treated as
conclusive, considering their old age and feeble memory.

Against an RTI application on the same subject, hearing was made before the State Chief
Information Commissioner, West Bengal of WEST BENGAL INFORMATION COMMISSION, on
01.08.2012 and from that order copy, it is found that the appellant did not submit the original
certified copy of the concerned sale certificate 191/1933 for verification, even after official written
request. And from that time onwards, no communication has been discovered, revealing the
representation of origipal certified copy from any side.

So, from both the findings, from point 4 of A and information of B, the existence of the document
no. 191/1933 becomes questionable.

3
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Finally, as per Sec 89 of The Registration Act, 1908, only a copy of the respective sale certificate is
to be sent to the local registering authority by the issuing authority, for filing in Book no I. So, the
original sale certificate must be under the custody of issuing authority. Accordingly, related
information regarding sale certificate no. 191/1933 has been sought from The District Magistrate,
Purulia vide this office memo. no. 235/DR/PRL/Sf1 dated 18t May, 2023 (as the issuing authority
in the said sale certificate was supposed to be the then Deputy Collector, Purulia), but the reply
thereof is yet to receive.

D.

It may also be stated that if any concrete evidence is found in near future, from this establishment
by any means or, from the communication of the District Magistrate’s office; you will promptly be
intimated.

Submitted for consideration.

Enclosures:
1. Three letters mentioned in reference,
2. Order copy of West Bengal Information Commission, as mentioned in B,

M‘?%@

District Registrar, Purulia
District Purulia

' District Registfar, Purulia
Memo. no. 275/DR/PRL/Sf1/1(3) Date —09.06.2023 Dist.- Purulia, W.B.

Copy forwarded to ------
1. The DCSR (Legal), Directorate of Registration & Stamp Revenue, West Bengal for his kind
information.
2. PA of The District magistrate, Purulia, for kind information.
3. Office copy.

[ b
L

District Registrar, Purulia
District Purulia

District Registrar, Purulia
Dist.- Purulia, W.B.
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GOVERMENT OF WEST BENGAL
FINANCE AND REVENUE DEPARTMENT
OFFICE OF THE DISTRICT REGISTRAR PURULIA
P.O. + Dist- Purulia, Pin- 723101
Mailing L.D. drpurulia.igr-wb@nic.in

Memo No: 360/DR/PRL/Sf1 ' Date:— 04/08/2023

From:- The District Registrar, Purulia

To := The Divisional Forest Officer,
Bokaro, Forest Division, Bokaro, Jharkhand.
Block—-A, Van Bhawan, Purulia Road, Chas, Bokaro — 827013

Sub - Information relating to “sale certificate” of 1933

Ref:— This office memo no. 275/DR/PRL/Sf1 dt 09.06.20253

Sir,

In continuation of above referred memo & relating to subject noted above,please find
enclosed herewith a copy of letter of the office of the District Magistrate, Purulia- which is self

. explanatory.
}r\lﬁl ""&
172

District Registrar, Purulia.
District Purulia

District Registrar, Purulia
Dist.- Purulia, W.B.
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Encroachment of Forest Land - reg \\ﬁ 23 L
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\\. & 1 ‘3&-‘ / . "y v '
fFrom : SAIL Division <saillz@nic.in> ;- _.* ., Aug 17, 2023 10;-495_;4
subject : Encroachment of Forest Land — reg £ i =" 3 #3 attachments

Yo : Chairman SAIL <chairman.sail@sail.in> kL
Cc :Shri SUkhdeV Slngh <CS-jharkhand@nic.in'->\}':' % L

prsecvfdjharkhandZO13@rediffmail.com, ABH LT Dirccter Ve (BH-)
NARENDRA <abhijit.narendra@nic.in>, NEHA VER!"A

<neha086-ifs@gov.in>, K RAVICHANDRAN Under o nir (Der
Secretary Ministry of Steel D ( $)

<k_ravichandran25@nic.in>, SAIL Division
<sail2@nic.in>

Sir/Madam,

Please find attached this Ministry's letter dated 17.08.2GZ3 on b «rhiect mentioned M’\}

, , ~A
above for necessry action and information. °

Regards/ ¥

SAIL Division/ B¢ UHTT
Ministry of Steel/ AT HATTY
Udyog Bhawan/ I Had
ZIMT/Tel: 23061247
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Udyog Bhiysn, Mew De
Dated the |1 August,

Steel Authority of india Limited (SAIL)

Lodi Road
New Dethi - 3

Subject: Encroachment of Forest Land - reg
. : -

| am directed to convey that an apprehension has been brought out where
unused forest land, diverted for the BSL, are baing gratib= urauthorisedly By local
land mafia along with tampering of land record. This has aiso been hightighted in 8
communication within Forest Department in the state of Jharkhand {capy enc losed)
in this context, Secretary Ministry of Mines, has indicated that out of 15384  SCS
of forest land in possession of Steel Authority of India Limited (SAIL) in Jnarkhand,
756.94 acres sre presently lying unused which appears vulnerable for such legal
2. You are therefore requested to take the nec. 7 /measures and strict
actions to safeguard SAIL's land by engaging vt i department and Stete
machinery. It is also requested to provide status w1 . wciion akemn report in the ‘
matter at the earliest. |

This issues with the approval of the Comp =™ Avihority.

. Under Secrat... 4? the O ”(e' _ d Y
Tel # 23083807
1. Chief Secretary, Government of Inaddsand. Ruric.. ’

iy Chisf Secretary (Forests), Govemmc:.. .arkhand, Ranchi |
4 '
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Il | THE COURT OF CIVIL JUDGE, SENIOR DIVISION 1°7, BOKARO

Original Suit No.: /2024

THE STATE OF JHARKHAND THROUGH DiVISIONAL FOREST OFFICER, BOKARO

i
|
L e Plaintiff
| VERSUS
IZHAR HUSSAIN & OTHERS  ======= DEFENDANTS
STATEMENT OF ADDRESS OF THE PLAINTIFF

A / The State of Jharkhand
5 § Through DiviSIONAL FOREST OFFICER,
| N §§ Bokaro Forest Division,
| < Sk
5 = g& Namely RAINISH KUMAR,
| < &8
| o/ ik Aged about- 40 years,

S S/o Sri. Birendra Prasad Singh,
Having office at Van Bhawan, Purulia Road,
P.O. & P.S.-Chas, District- Bokaro, Jharkhand-827013
R
L~
5] ¥/
o511l
Page 1 of 25
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Divisional Forest Officer

pokaro Ferest Dvision, Bokaro
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IN THE COURT OF CIVIL JUDGE, SENIOR DIVISION 1*T, BOKARO

Original Suit (Title) No.: /2024

The State of Jharkhand

Through DiviSIONAL FOREST OFFICER,
Bokaro Forest Division,

Namely RAJNISH KUMAR,

Aged about- 40 years,

S/o Sri. Birendra Prasad Singh,

Having office at Van Bhawan, Purulia Road,

P.O. & P.S.-Chas, District- Bokaro, Jharkhand-827013

............. Plaintiff
Versus
. Izhar Hussain,
Aged about 53 years,
. Akhtar Hussain
Aged about 50 years,
Both Sons of Late Sheikh Bada Babu Ansari,
Both Resident of Village — Ukrid,
P.O. and P.S.- Sector 12,
District — Bokaro, Jharkhand-827012
. Shailesh Kumar Singh,
S/o Vikramditya Singh,
R/o House No. 314, B/3,
Indrapuri Road No. 01, Ashiyana Nagar,
Rukanpura, Patna, Bihar-800014
R/’ Y
bS_ Page 2 of 25
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4. Umaayush Multicom Pvt. Ltd.,
Through its Director Lalan Singh,
S/o Chandra Deo Singh,
Having Registered office at Smt. Pushpa Kumari,
W/o Shailesh Kr. Singh, Indra Puri, Rajabazar,
New Capital, Patna-800014.

....... Defendants

5. DIRECTOR IN-CHARGE,
SAIL, Bokaro Steel Plant,
Having office at Administrative Building,

Ispat Bhawan, P.O. - Bokaro Steel City,

N

District Bokaro, Jharkhand-827001.

p s:%g 6. Circle Officer, Chas
:; EE Having Office at Circle Office,
E E% Purulia Road, Chas,
g’ a3 P.O. & P.S. - Chas,
/ Dist. — Bokaro, Jharkhand-827013

-------- Proforma Defendants

SUIT FOR DECLARATION, CONFIRMATION

OF POSSESSION, PERMANENT INJUNCTION.

5

SUIT VALUED AT -  Rs.1,00,00,00,000/-

(Rupees One Hundred Crores)

e

Page 3 of 25

CamScanner
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The Plaintiff above-named, most humbly begs to state as follows:

MOST RESPECTFULLY SHEWETH:

1. That the property described in Schedule at the foot of this plaint
is the subject matter of instant suit and hereinafter referred to as

“suit property” for the sake of brevity.

2. That the Plaintiff herein i.e. the State Government of Jharkhand is
claiming the right, title, interest and possession over the suit

property as against the defendant who is a private individual.

~

3. That the suit property comprises of Plot No. 426 having area 30.35
§ 58 acres and Plot No. 450 having area 55.40 acres both situated in
, 1.:.5 ?E‘ Mouza- Tetulia, Thana- Chas, District- Bokaro.

<3

~§'§ 4. That it is pertinent to mention here that the total area of

= aforementioned Plot No. 426 is 40.60 acres, however, the Plaintiff
/' has a claim only over a portion of Plot No. 426 which is having an

area 30.35 acres. Likewise, the total area Plot No. 450 is 66.60

acres, however, the Plaintiff is claiming ownership over a portion

of Plot No. 450 which is having an area of 55.40 acres.

g) 5. That the fact of the matter is the entire Plot No. 426 and 450 of
@X‘/ Village- Tetulia, Thana- Chas, District- Bokaro is recorded as ‘Gair

\Q Abad Malik’' Jungle Sal’ in the continuous Khatiyan.

6. That, in the year 1947 vide Notification no. 4466-VIF-29/47-R the
suit property was notified as private protected forest under the
Bihar Private Protected Forest Act, 1947. After notification of the
said land as Private Protected Forest (PPF), Forest Settlement

ko
1T
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Officer was appointed to look into the claims of private individuals,

and demarcation of PPF was done.

That in the year 1955-56, after coming into force of the Bihar Land
Reforms Act, 1950 the entire suit property vested into then
Government of Bihar and accordingly the suit property became
the property of the then State of Bihar and in the continuous
khatiyan, the nature of the land had been described as ‘Gair Abad
Malik’ ‘Jungle Sal'.

That in the year 1958, vide Notification No. C/F-17014/58-1429R
dated 24.05.1958 issued by the Government of Bihar in exercise of
powers under Section 29 of the Indian Forest Act, 1927, the suit

property along with several other adjacent plots was notified as

‘Protected Forest'.

That, the suit property was within the demarcation of the
protected forest and as such it stood confirmed that the suit
property is protected forest land belonging to the then State of
Bihar.

That pursuant to Gazette Notification No. DLA-HAZ-112/61-9505-
R, dated 04.09.1961 as well as letter no. -A/GL-42123/61-541-R
dated 29.01.1962 issued by the Secretary, Revenue Department,
Government of Bihar 908.98 acres of forest land of 11 villages
(including the forest land of mouza Tetulia) under the then
Dhanbad Forest Division (now Bokaro Forest Division) including
the suit property was transferred to Hindustan Steel Ltd. for

establishing Bokaro Steel Plant.

o™
o
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11. That however, out of 908.98 acres of forest land, the Bokaro Steel

12,
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13.
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Plant took over 864.21 acres of forest land only including the suit
property in mauza Tetulia. Later on, the Bokaro Steel Plant wrote
letters intending to return 95.65 acres of forest land of Mouza-
Tetulia and 155.78 acres in mauza Satanpur to the forest
department but the same could not be transferred back to Forest
Department due to non-receipt of orders from the state

government for the said returning of forest land.

That though the forest land including the suit property was
transferred to Bokaro Steel Ltd, the ownership of the forest land
remained with state government but Bokaro Steel Ltd has been in
possession of the said forest land, part of which has been utilized
for setting up of steel plant and other infrastructure and rest of
the land including the suit property in mauza Tetulia remained

vacant.

That at this juncture it is pertinent to mention here that illegal sale-
purchase of government lands as well as forest lands had become
rampant in the State of Jharkhand and especially in the district of
Bokaro. To avoid the illegal sale-purchase of forest lands in the
district of Bokaro, the Divisional Forest Officer, Bokaro vide letter
no. 886 dated 30.05.2015 provided a list of forest lands to the
District Sub-Registrar, Bokaro asking him to ensure that sale-
purchase of such plots do not take place. The list included the

description of suit property as well.

That again vide letter no. 2755 dated 12.10.2017 the Divisional
Forest Officer, Bokaro provided list of protected forest lands within

Bokaro district to the District Sub-Registrar, Bokaro so that sale-
Wi
ost 19177
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purchase of those lands do not take place in the registry office.

This list also included the description of suit property.

That on 12.03.2021 the Divisional Forest Officer, Bokaro came
across a news article published in daily newspaper ‘Prabhat
Khabar' in which it was stated that the suit property has been

subject matter of sale-purchased in between private individuals.

That on 12.03.2021 itself, the Divisional Forest Officer, Bokaro vide
letter no. 895 issued a show-cause to the District Sub-Registrar,
Bokaro asking him whether he has registered any deed with
respect to the suit property and if yes, then why an action against
him under Section 3(A) & 3(B) of the Forest Conservation Act, 1980
be not taken for allowing sale-purchase of the notified protected

forest land and thereby allowing illegal non-forestry use of forest

land.

That soon after issuing aforesaid letter no. 895 dated 12.03.2021,
the Defendant No. 01 herein instituted a contempt case against
the Divisional Forest Officer, Bokaro being Cont. Case (Civil) No.
214/2021 before the Hon'ble Jharkhand High Court alleging that
the Divisional Forest Officer, Bokaro by issuing letter no. 895 dated
12.03.2021 upon District Sub-Registrar, Bokaro has violated the
orders passed by the Hon'ble Jharkhand High Court being dated
14,06.2018 passed in W.P.(C) No, 593/2017 (Izhar Hussain v. State
of Jharkhand & Ors.) and order dated 05.11.2020 passed in L.P.A.
No. 786/2018 (State of Jharkhand & Ors. v. Izhar Hussain). These

cases related to the suit property.

That it is pertinent to mention here that the neither the Divisional

Forest Officer, Bokaro nor the Forest Department were a party in
ﬂ"oq ,frw Page 7 of 25
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W.P.(C) No. 593/2017 and LP.A. No. 786/2018. As such, the
Divisional Forest Officer, Bokaro had no knowledge about the
proceedings instituted by the Defendant No. 01 before the
Hon'ble High Court with respect to the suit property. Hence, the
Divisional Forest Officer, Bokaro when received notice of Cont.
Case (Civil) No. 214/2021, he was taken aback. Only after going
through the contents of the contempt case, the Divisional Forest
Officer, Bokaro came to know about orders passed in W.P.(C) No.
593/2017 and L.P.A. No. 786/2018 which was contested between
the defendant-lzhar Hussain and Revenue Department,

Government of Jharkhand with respect to the suit property.

. That the Defendant No. 01 Izhar Hussain had filed W.P.(C) No.

593/2017 before the Hon'ble Jharkhand High Court at Ranchi with
a prayer for quashing the order dated 09.09.2016 passed in Misc.
(4h) Case No. 110 of 2016-17 by the court of learned Additional
Collector, Bokaro and countersigned by the Deputy
Commissioner, Bokaro, whereby alleged long running Jamabandi
of the defendant, being Jamabandi No.1665, appertaining to
Khata No. 59, Plot Nos. 426 and 450, Thana No. 38, area 103 acres,
Mouza Tetulia, District Bokaro, was cancelled. The defendant also
prayed for quashing the order contained in memo no.6387 dated
15.12.2016 passed by the Joint Secretary, Department of Revenue,
Registration and Land Reforms, Government of Jharkhand,
whereby the consent for cancellation of Jamabandi of the
defendant was given with a direction to take possession of the
land. Further prayer was made for quashing letter No.80/Revenue
dated 18.01.2017 issued under the signature of the Deputy
Commissioner, Bokaro, whereby the Circle Officer, Chas was

directed to delete the name of the defendant mentioned in the

)l/ﬁ [4 W Page 8 of 25
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Register II, at Page 1665 by cancelling the Jamabandi and to take

possession of the land.

That the case set-up by the defendant before the Hon'ble High
Court in W.P.(C) No. 593/2017 was that the land appertaining to
Khata No. 59, Plot Nos.426 and 450, area 103 acres, situated in
village - Tetulia, Anchal - Chas, was given by Shri Chamtu Singh to
Raj Kumar Singh Tikat by way of Jot Patta vide deed no. 311 dated
31.12.1893 and the rent was assessed vide Rent Suit No.260 of
1928-29. Thereafter, vide Deed No. 5018 dated 25.11.1933 the said
land was surrendered. The Deputy Collector, Purulia vide
Certificate Case No0.191 of 1933 settled the said land in an auction
proceeding in favour of one Samir Mahat @ Samir Mahto (the
ancestor of the defendant) who came in possession of the same.
On 26.06.2012, a certificate was issued by the Circle Officer, Chas
certifying that the said land was settled in the name of Samir
Mahto, the grandfather of the defendant vide Auction Certificate
Case No.191/1933. One Niraj Mohan preferred an application
before the Additional Collector, Bokaro for verification of the land
of the defendant, as the same is “Gair Abad Malik®, as per the
Khatian, whereas the mutation of the said land has been done and
the rent receipts are being issued in favour of the defendant. On
the basis of the said application, a proceeding being Misc. Case
No.56/2015-16 was initiated, wherein the final order was passed
on 17.03.2016 after making due enquiry and considering the
report of the Halka Karamchari. It has been mentioned in the
report that the present raiyats i.e. Izhar Hussain and Akhtar
Hussain are the recorded raiyats of Register-1l in Thoka (Lot) No.
1665 which is absolutely correct and proper and thus the

application of Niraj Mohan was held to be baseless and false.
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Thereafter, a notice dated 30.05.2016 was issued by the Circle
Officer, Chas intimating the defendant to appear on 14.06.2016 to
put forth his stand as Jamabandi over the said land was found to
be illegal/suspicious. Thereafter, a case was instituted by the
Additional Collector, Bokaro, being Misc. (4h) case No. 110 of
2016-17 and a notice was issued to the defendant from the Court
of Additional Collector, Bokaro seeking reply as to why the
Jamabandi of the defendant over the said land be not cancelled
u/s 4(h) of the Bihar Land Reforms Act, 1950. The defendant filed
his reply and the final order was passed on 09.09.2016 by the
Additional Collector, Bokaro as well as the Deputy Commissioner,
Bokaro whereby the Jamabandi of the defendant over the said
land was annulled holding inter alia that the same was illegal and

false as per section 4(h) of Bihar Land Reforms Act, 1950.

. That the defendant contended before the Hon'ble High Court that
on the basis of the Auction Certificate Case No.19 of 1933, the
Jamabandi was created initially in the name of the grandfather of
the defendant and thereafter in the name of the defendant,
whereby the land was settled in the name of Samir Mahto (the

grandfather of the defendant no. 01 and 02).

. That the case which was put forward by the State of Jharkhand
was that the land in question is recorded as Gair Abad Malik in the
Khatian, and the nature of the land is Forest/Jungle-Jhari. The said
land has been notified as protected forest vide notification no.
C/F17014/58-1429R dated 14.05.1958. Moreover, the defendant
did not submit the purported “Jot Patta” vide Deed no.311 dated
31.12.1893. No document in support of the surrender of the land
was filed by the Defendant before the Hon'ble High Court. Further,

I@ Idw Page 10 of 25
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the surrender deed no. 5018 was of 25.11.1933, however, the dates
of certificate of sale was mentioned as 23.10.1933 and 28.11.1933
which creates suspicion. The ancestors of the defendant were
never in possession of the said land. The Jamabandi was opened
without any previous permission of the competent authority. The
purported Jamabandi No. 1665 was opened vide order dated
17.03.2016 passed in Misc. Case No. 56 of 2015-16 in the name of
the defendant after making manipulation in Register-Il. The land
in question was recorded in the Khatiyan as “Gair Abad Malik”. All
Gair Abad Malik lands were vested in State Government except
those in which the returns were filed by the ex-landlord showing

any settlement to this effect.

. That after considering the rival contentions of the parties, the
Hon'ble High Court vide order dated 14.06.2018 was pleased to
allow the writ petition of the Defendant setting aside the orders
by which jamabandi running in the name of the Petitioner was
cancelled, on the ground that section 4(h) of Bihar Land Reforms
Act is not applicable in the matter because the Additional
Collector failed to cite the grounds for the applicability of 4(h) of
BLR Act in the impugned order dated 09.9.2016. However, the
Hon'ble Court reserved the liberty with the State Government to

claim title of the land in question before the competent civil court.

That the State of Jharkhand thereafter preferred L.P.A. No.
786/2018 challenging order dated 14.06.2018 passed in W.P.(C)
No. 593/2017 but the same was also dismissed vide order dated

05.11.2020 by the Division Bench of the Hon'ble Jharkhand High

Court.
oy
s
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8108/2021 before the Hon'ble Supreme Court of India against
order dated 05.11.2020 passed by the Hon'ble High Court in L.P.A.
No. 786/2018, but the same was also dismissed vide order dated

06.07.2021.

That it is reiterated herein that the Divisional Forest Officer, Bokaro
and the Forest Department were unaware of the abovementioned
proceedings before Hon'ble High Court and the Hon’ble Supreme
Court, since they were not impleaded as a party in the writ
proceedings by the Defendant. The Divisional Forest Officer,
Bokaro came to know about the aforementioned proceedings only
after receipt of notice of Cont. Case (Civil) No. 214 of 2021.
Thereafter, the Divisional Forest Officer, Bokaro was constrained
to withdraw the show-cause issued to the District Sub-Registrar,
Bokaro vide letter no. 895 dated 12.03.2021. Upon withdrawal of
the said letters Cont. Case (Civil) No. 214/2021 was dropped by
the Hon'ble High Court vide order dated 17.08.2021.

. That, it is also relevant to state that in the year 1968, the Bokaro Steel

Ltd., decided to return the forest land transferred to them, in two
villages namely Tetulia and Satanpur out of the 11 villages where
transfer had taken place in 1962, back to the forest Department saying
that the land in villages Tetulia and Satanpur was falling outside the
boundary line of the Bokaro Steel Plant project, and made a request to
the DFO, Dhanbad vide his letter No. Land/BSL/L1-7/68-49, Dated
25.9.1968 and letter No. Land/BSL/L1-7/68-78, Dated 11.12.1968 for
taking it back. Thereafter, the DFO, Dhanbad vide his letter no. 3773,
Dated 17.12. 1968 replied to the BSL that the forest land of 251.3 acres
proposed to be returned back to the forest department cannot be taken

over by us at present in the absence of any order from the Govt., and

A% Page 12 of 25
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the matter is being referred to higher authorities. The BSL thereafter
vide their Letter No. TA/A/02/30-1282, dated 02.12.1977 reminded the
DFO, Dhanbad again to resolve the pending matter of the forest land
proposed to be returned back to the Forest Department in the villages
Tetulia and Satanpur, but the same could not be handed over back to
the forest department as the forest department did not get the formal
directions from the state government for taking back the forest land.
The Divisional Forest Officer, Dhanbad Forest Division vide Memo No.
525, dated 23.02.1976 requested the Managing Director, SAIL, Bokaro
Steel Plant to expedite deposit of Rs.22,81,189.38 being the balance of
royalty of forest produce and compensation lying outstanding against
the BSL since 24.05.1962. In reply to the letter of Town
Administration Department of BSL vide Letter No. TA/A/02-30 Vo,
IV-569, dated 17.07.1980 The Divisional Forest Officer, Dhanbad
wrote a letter vide Letter No. 1783, dated 02.08.1980 and provided
the rectified assessed amount against revenue and compensation
of forest material which came to the tune of Rs.20,58,756.00. Total
sum of Royality of forest produce and compensation included
royality of forest produce and compensation from the forest land
of Tetulia too. Bokaro Steel Plant acknowledged through Letter
No. Town Services/TA/LAND/2010/1642, dated 09.06.2010
addressed to the Circle Officer, Chas that 95.65 acres of forest land
in Tetulia was formally handed over to Bokaro Steel Limited by the
Forest Department. Further from time to time many meetings and
correspondences have taken place between forest department
and BSL, which clearly show that the suite land has been in
possession of the BSL and the same are enclosed as evidence

besides other documentary evidence.

28. That, in the year 2013 the draft report of revisional survey was

published in which plots in question are recorded in the name of

J%{ ,{P"’) Page 13 of 25
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Bokaro Steel Plant and thus the said land remained with Bokaro
Steel Plant. The plots in question are property of the government
which was not taken care of by Bokaro Steel Ltd., which led to their

illegal sale-purchase.

That, when the above facts were brought in the notice of the State
Government, directions were issued by the State Government vide
letter no. 2603 dated 5.09.2022 for filing title suit in coordination
with competent authority of BSL. BSL vide Letter No. 1136, dated
28.02.2023, informed that it has no claim of the plots in question
and those plots are outside the boundary of Bokaro Steel Ltd. It
was further asserted by BSL that the Forest Department may take

appropriate action with respect to the plots.

. That, Ministry of Steel vide letter dated 17.08.2023 informed

Chairman, SAIL that out of 1536.40 acres forest land in possession
of SAIL in Jharkhand,756.94 acres are lying unused which appears
vulnerable for illegal activities and therefore strict action to be

taken to safeguard it.

That, accordingly, the present title suit is being instituted upon the
instructions of the State Government and with the consent of

Bokaro Steel Ltd.

That the Defendant No. 01 Izhar Hussain, who has described
himself as the grandson/ descendant of Sameer Mahat alias
Sameer Mahato alias Samiruddin Ansari, by forging/ getting
fabricated documents, has laid claim over land situated in Khata
No.-59, Plot No. 426 & 450, having total area- 103 acres which is
located in Mauza- Tetulia, Circle- Chas, District- Bokaro, major

portion of which is the suit property.

lkgg\ \“M Page 14 of 25
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That it is claimed by Defendant- Izhar Hussain that the said land
was given by Rajkumar Singh Tikait to Chamtu Singh through Jot-
Patta No. 311 dated 31.12.1893. After that Rent Suit No. 260/28-
29 was registered and rent was assessed. It is claimed that later
the land was surrendered through Deed No. 5018 dated
25.11.1933. It is then claimed that Certificate Case No. 191/1933
was instituted by the Deputy Collector, Purulia and by Registered
Certificate of Sale No. 191/1933 dated 23.10.1933 & 28.11.1993 in
an auction proceeding the land was settled in favor of Sameer
Mahat alias Sameer Mahato. No such document exists and the
same is fake document manufactured by the Defendant No. 01 &
02. On the basis of this fake document, the Defendant No. 01 &
02 got a certificate issued from Circle Officer, Chas on 26.06.2012.

That in relation to Deed No.-191/1933, a correspondence was
made by the Divisional Forest Officer, Bokaro to the Registry
Office, Purulia, West Bengal asking about the genuineness of the
said document. In this regard, information was provided by District
Registrar, Purulia vide letter no. 275/ DR/ PRL/ SF1 dated
09.06.2023 that there is no existence of the said document in his
records. On further correspondence, the District Registrar, Purulia
through his letter number 360/ DR/ PRL/ SFI dated 04.08.2023
informed that there is no record of the said deed in the Record
Room Section of the office of District Magistrate Purulia, West

Bengal office. Thus, it clear that Deed No. 191/1933 is a forged

document.

35. That it is being claimed by the Defendant No. 01 & 02 that in the

year 2005-2006, Sameer Mahato died at the age of about 80 years.

If this is true, then in the year 1933, Sameer Mahato's age would
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have been 7-8 years. Thus, he was not competent to participate in

the auction or for that matter any kind of legal proceedings.

That apart from the aforesaid, there is no proof of payment of
updated rent to the government from the year 1933 to 2012-13.

The proof of the Jamabandi is claimed from the Miscellaneous

Case No. 56/15-16 dated 17.03.2016.

That, it is further submitted that had the defendant no. 01 and 02
were the descendants of the rightful owner of the land, they would
not have purchased the land from other persons. It is further
submitted that the defendant no. 01 Izhar Hussain purchased land
from one Nand Lal Singh, S/o Late Tikait Manmohan Singh
through Registered Sale Deed No. 3097, dated 16.04.1984 having
an area of 2.50 acres in Plot No. 426, Khata No. 59 along with one
Gulam Nabi Ansari. Thus, it is clear that Izhar Hussain along with
other land mafias created and manufactured the forged

documents to lay claim over the land of the Forest Department.

That it was also found that Defendant- Izhar Hussain and one
Akhtar Hussain had given three power of attorney to Mr. Shailesh
Kumar Singh which has been registered at Bokaro Registration
Office, Bokaro the details of which are as follows:-
First Power of Attorney:- Book No. IV. Volume No. 17, Page No.
-103 to 112 having Power No. -6341 / 849 dated 07.06.2011;
Second Power of Attorney:- Book No. IV, Volume No. 4 Page
No. 483 to 492 having Power No. 3938/197 dated 30.05.2012
and
Third Power of Attorney:- Book Number- IV, Volume No. 5,
Page No. 577 to 586 having Power No. 258 dated 03.07.2012.
V4 Y™
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That, it is pertinent to mention that above- mentioned first and
second Power of Attorney were executed prior to the date of

mutation i.e. 29.06.2012.

That after this, all three conspired together and manufactured fake
documents and with an intention to cheat the government
officials and to grab the forest land, presented fake documents to

the officials of the department of the State Government.

That, in the year 1985, the draft report of revisional survey was
published in which plots in question are recorded in the name of
Bokaro Steel Plant. Even in the final report of revisional survey, the
name of Bokaro Steel Project Authority, Government of India has
been recorded as raiyat because the Forest Department duly
transferred the land to Bokaro Steel Ltd., and this fact was
acknowledged by SAIL, Bokaro Steel Plant. It is further submitted
that one Mahendra Kumar Mishra after publication of final
revisional survey report raised objection against entry of Bokaro
Steel Project Authority, Government of India as raiyat of New
Khata No. 158 (Old Khata No. 59), New Plot No. 1263 (Old Plot No.
426) and 1287 (Old Plot No. 450) having area of 18.96 acres and
58.96 acres respectively u/s 87 of CNT Act, 1908 stating therein
that he has purchased land by dint of Sale Deed No. 5938, dated
06.08.2009 and Sale Deed No. 5937, dated 06,08.2009. Thereafter,
the proceeding was dropped vide order dated 19.01.2015. It is
further submitted that the defendant no. 01 filed a petition on
30.01.2015 to make him as a party as intervenor and thereafter on
18.12.2021, another applicant namely Umayush Multicom Pvt. Ltd.
(defendant no. 04) represented by the director namely Lalan Singh

filed a petition stating therein that he had purchased the land from
Ly
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Izhar Hussain (defendant no. 01) and Akhtar Hussain (defendant
no. 02) through Registered Sale Deed No. 719, dated 10.02.2021,
therefore, he may be added as party and after taking the evidence
and documents of the parties, the Survey Settlement Officer
passed an order that since the Special Land Acquisition Officer,
Bokaro issued a letter stating therein that the said land was not
acquired by the State Government for the purpose of Bokaro Steel
Project and on the basis of the sale deeds as well as existing
Jamabandi which has been confirmed by the Hon'ble Courts and
also on the basis of the possession of the intervenors, passed
order in the correction in the recent Khatiyan and accordingly the
name of defendant no. 04 Umayush Multicom Pvt. Ltd. was
mutated in place of Bokaro Steel Project Authority, Government
of India vide order dated 02.03.2022. It is submitted that SAIL,
Bokaro Steel Plant concealed this fact that the Forest Land was
handed over to Bokaro Steel Project Authority and Bokaro Steel
Plant came into possession on the Forest Land and also received
the relevant documents in respect of the land from the Forest
Department. Since there was notification of the State Government
in respect of 95.65 acres of land of mouza Tetuliya in Khata No.
59, Plot No. 426, 450, 483, 554, and 474 and the declared the said
land as protected forest and once the land has been declared as
protected forest by the State Government, it cannot be used for
any non-forestry work and all these facts were concealed before
the Survey Settlement Officer by the intervenors as well as SAIL,
Bokaro Steel Plant and erroneous order was passed by the Survey
Settlement Officer. Since Forest Department was not aware of the
order of the Survey Settlement Officer, therefore,

objection/appeal could not be preferred by the Forest Department

within the limitation period. Koc o’f'w]
)
oS!

Page 18 of 25

14



Divisional Forest Officer
Boksro

Bokaro Forest Dvision,

134

42. That, the plaintiff submits that the entry of the name of defendant

NN
5

no. 04 as the raiyat of suit property, in the record of the recent
revisional survey, is erroneous one, because the Survey Settlement
Officer has declared, vide order dated 02.3.2022, the defendant
no. 04 as raiyat of protected forest, which is not legally tenable

and permissible in the eye of law.

. That, now SAIL, Bokaro Steel Plant has requested the Forest

Department acknowledging this fact that the suit property is the
forest land, therefore, requested the Forest Department to take

suitable action for the suit property.

. That the Defendant no. 01 Izhar Hussain and defendant no. 02

Akhtar Hussain, both sons of Sheikh Bada Babu, both grandsons
of Late Sameer Mahat alias Sameer Mahato alias Sameeruddin
Ansari, both residents of Ukrid, Police Station- Sector-12, Bokaro
Steel City as well as Shailesh Kumar Singh, son of Vikramaditya
Singh, grandson of Late Gaya Prasad Singh, permanent resident of
Road No. 01, Indrapuri Patna, Police Station- Shastri Nagar,
District- Patna, Bihar-14, at present residing at City Centre, Sector-
4, Bokaro Steel City, District- Bokaro, all the three together
manufactured many fake documents as part of a conspiracy and
with the intention of fraudulently grabbing the forest land
executed Sale Deed No. 733/719 dated 10.02.2021. It is submitted
that at the time of registration of the sale deed, Internet
downloaded copy of the Register-ll dated 09.02.2021 has been
annexed with the sale deed, in which the nature of Khata (land)
was blank (i.e. nothing has been mentioned). However, after

execution of the sale deed, the nature/type of Khata in Register-
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was shown as ‘Gair Majurwa Khas'. This shows that the principal
defendants in connivance with the revenue officials were
manipulating the records of the suit land lying with revenue

department.

That, the defendants in connivance with the some of the revenue
officials manipulated the revenue records, for which inquiry was
made by a Special Investigating Team by the state government
and an inquiry was also initiated against the then Circle Officer
who was instrumental in the manipulation of the revenue records
in respect of the suit property and after inquiry, he was found
guilty in manipulating the revenue records in respect of the Forest
Land and later on, he was dismissed from his service by the State

Government.

. That a criminal case being Complaint Case No. 106/2024 was

instituted by the office of the Divisional Forest Officer, Bokaro
before the Chief Judicial Magistrate, Bokaro against the
Defendant- Izhar Hussain, Akhtar Hussain, Shailesh Kumar Singh
as well as the responsible officers of the State Government and
Bokaro Steel Plant for committing fraud with the government and
grabbing forest land. The learned Chief Judicial Magistrate, Bokaro
exercising powers under Section 156 (3) of the Criminal Procedure
Code, 1973 vide order dated 12,03.2024 was pleased to refer the
matter to the Officer In-charge of Bokaro Sector-XIl P.S. for
registration of F.I.R. against the accused persons. As such Sector-
XII P.S. Case No. 32/2024 has been instituted against the accused
persons on 18.03.2024 under Sections 406/420/467/468/471/120-
B/34 of the I.P.C. and Section 30/63 of the Indian Forest Act, 1927.
il
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That from the aforesaid facts it is clear that the suit property is a
notified protected forest land and the Plaintiff- State of Jharkhand
through Forest Department has absolute right, title and interest

over the suit property.

The cause of action for the plaintiff first arose on 12th March 2021,
when the Divisional Forest Officer, Bokaro, discovered through a
newspaper article that the suit property, comprising Plot No. 426
(30.35 acres) and Plot No. 450 (55.40 acres) situated in Mouza
Tetulia, Thana Chas, District Bokaro, had been illegally sold by the
defendants to private individuals, despite being protected forest
land. It arose on when the suit property was duly notified as a
Protected Forest on 24th May 1958 under Section 29 of the Indian
Forest Act, 1927, following its declaration as a Private Protected
Forest in 1947 under the Bihar Private Protected Forest Act, and it
vested in the government under the Bihar Land Reforms Act, 1950.
It further arose in the year 1961-62 when the land was transferred
to Bokaro Steel Plant for industrial use, but its ownership remained
with the State of Bihar (now Jharkhand), with Bokaro Steel Plant
merely holding possession. It arose when the defendants, through
fraudulent means, fabricated an auction certificate dated 23rd
October 1933, which was proven to be false through
investigations. It arose when, the defendant in connivance with
each other and through defendant no. 03 executed an illegal Sale
Deed No. 733/719 dated 10th February 2021 in favor of Umayush
Multicom Pvt. Ltd. (defendant no. 04), while manipulating land
records in connivance with revenue officials. It arose when the
District Registrar, Purulia, confirmed on 9th June 2023 and 4th
August 2023 that no such auction certificate existed, proving the
defendants’ claim of ownership was baseless. It arose when the
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fraudulent transaction was further compounded by Bokaro Steel
Plant's earlier correspondence in 1968, wherein they expressed
their willingness to return 95.65 acres of forest land, including the
suit property, to the forest department. It further arose when the
defendant no. 04 in connivance with the officials of Revenue
Department got its name entered in the revisional survey record

in the year 2022 and is still continuing day to day.

The suit is valued for the purpose of jurisdiction and court-fee at
Rs.1,00,00,00,000/- (Rupees One Hundred Crores) and the plaintiff

is ready to pay the advolarem court fee.

. That the suit property is located in Bokaro which is within territorial

jurisdiction of the learned court. The value of the suit property is
Rs.1,00,00,00,000/- (Rupees One Hundred Crores) which is within

the pecuniary jurisdiction of your honour's court.

That the plaintiff prays for following relief/reliefs:

(2a)On adjudication, it be declared that suit property is a
protected forest notified under Section 29 (3) of the Indian
Forest Act, 1927.

(b)On adjudication, a decree be passed in favour of plaintiff that
the plaintiff has the absolute right, title and interest over the
suit property and the physical possession of the plaintiff over
the suit property is valid and legal and in alternative, if the
plaintiff is found dispossessed from the suit property during
the pendency of the suit, recovery of possession thereof may
be granted in favour of the plaintiff.

(c)On adjudication, a decree be passed annulling all the sale

deeds and power of attorney executed by and between the

/,/—-6 S’r ,(r M Page 22 of 25
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defendants with respect to the suit property the details of
which are as follows:-

()  First Power of Attorney:- Book No. IV. Volume No. 17,
Page No. -103 to 112 having Power No. -6341 / 849
dated 07.06.2011;

()  Second Power of Attorney:- Book No. IV, Volume No.
4 Page No. 483 to 492 having Power No. 3938/197
dated 30.05.2012 and

()  Third Power of Attorney:- Book Number- IV, Volume
No. 5, Page No. 577 to 586 having Power No. 258
dated 03.07.2012.

(IV) Sale Deed No. 733/719 dated 10.02.2021.

(d)On adjudication, a decree declaring that the entry of the

N

name of defendant no. 04 in the final publication of revisional

survey records in respect of the suit land is illegal, void, and

A }‘07/
| Fores! Officer

inoperative and a declaration that the suit land is Gair Abad

Sekare Forest Divisron, Bokero

Malik (Forest Land) and also for issuance of appropriate

Divisional F

direction to the revenue authorities to record the suit land as

Gair Abad Malik (Forest Land).

.

(€) On adjudication, a decree of permanent injunction be passed

against the defendants, abstaining them from further dealing

J with the suit property in any manner and disturbing the
‘B) peaceful possession of the Plaintiff.
@_\u/"@y (f) A decree may be passed that the sale deed no. 719, dated
m\y\ 10.02.2021 is inoperative, unenforceable and null and void
ab-initio as the defendant nos. 01 and 02 had no right to sale
the forest land notified u/s 29(3) of Indian Forest Act, 1927.
(g) That cost of suit be awarded to the plaintiff.
(h)Any other relief/reliefs that Your Honour may deem fit and

proper.
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SCHEDULE

All piece and parcel of land having total area admeasuring 85.75 acres

comprising of Plot No. 426 having area of 30.35 acres (out of total area

40.60 acres) and Plot No. 450 having area of 55.40 acres (out of total

area 66.60 acres), situated in Mouza- Tetulia, Thana- Chas, District-

Bokaro.

North-

South-

East-

West-

N

r

Division, Bokaro

" hq Y\
ivisional Forest Office
Bekaro Forest

S

&

=

Joria Nala
Pahad
C.S. Plot No. 479, 480, 481, 482 & other plots

Sijua Mouza & Vastu Vihar & others

VERIFICATION

I, RaJNISH KUMAR (IFS), Divisional Forest Officer, Bokaro, do hereby verify
the statements made in the plaint, contents of which has been explained
to me in Hindi as well as English for my understanding and that no part

of it is false and nothing material has been concealed therefrom.

Verified at Civil Court, Bokaro on this 5" day of October, 2024,

TAA \LW
290 0  Fores! Ol

aonal T icon,
[)I\"sl .:,wD“‘
poa®

\

@N//%\@\&\
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I, RAJNISH KUMAR (IFS), Divisional Forest Officer, Bokaro, aged about- 40
years, S/o Sri. Birendra Prasad Singh, office at Van Bhawan, Purulia Road, P.O.
& P.S.-Chas, District- Bokaro, Jharkhand, do hereby solemnly affirm and

declare on oath as follows;

1. That, | am the Divisional Forest Officer, Bokaro and competent officer
of Forest Department of State Government is filing the instant suit
being plaintiff and | am well aware of the facts and circumstances of
the suit.

2. That, the statements made in suit have been drafted according to my
instruction and the facts of the suit are based on the documents
available in the office of Divisional Forest Office, Bokaro.

3. That, as per the records, all the statements made in the foregoing
paragraphs of the suit are true and correct and also to the best of my
knowledge, information and belief.

4. That, nothing has been concealed in it.

VERIFICATION

The statements made hereinabove are true and
correct to the best of my knowledge, information
and belief. | signed this affidavit at Bokaro on
05.10.2024.

e
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141 Annexure-l\/l

P Tevad W6 1 B 109
) I é\zg?.:ﬁ,
o LR AS|\L PALEN
L
e
- N.C.R.B (7a.dt.3me &)
LLF.-l (thiga ST o -)
FIRST INFORMATION REPORT ~ h~ssay Bt Ny 3 T
(Under Section 154 Cr.P.C.) Caad— LN
wad a1 furé A\ PR
(T 154 22 wRtear fgaT & aga) | r‘:‘;;@ .
= 1. District (Rrem): Siard P.S. (gFT): AFe 12 - Year (a¥): 2024 b
FIR No. (W.9.fX. .): 0032  Date and Time of FIR (w.g.Fe i femia al wwa): 18/03/2024 21:17a -
2. [S.No.(®.d.)  Acts (afaram) Sections (4TI(T)) 3
1 w1 & @ 1860 Y 406 | A
2 T Z& | 1860 420 e i
3 W & & 1860 467 R
4 W2 € 1860 468 & -3
5 Wi € 1860 471
6 W2 § 1860 120-B
7 wiE € 1860 34
8 WA o= feiAaw, 1927 30
9 umﬁzraaa@ﬁm 1927 63

3. (a) Occurrence of offence (3rqtrer &t v )
1.Day ([&77):etmat B3 Date From (fémi= & ):01/01/2012 Date To ( f&Ai® @@ ): 18/03/2024

Time Period (a9a 3@afd): Time From (70 @ ):00:.00 & Time To (&7 a): 19:30 =t
(b Information received at P.S. (99T gt ga=m v g% ):

Date (f&1i@ ):18/03/2024 Time (85Y):19:30 &
(c) General Diary Reference (e deyf ):

Entry No. (wfaf? €.): 001 Date & Time (f&7i® 3T 9wd): 18/03/2024 20:29 o=

4. Type of Information (=11 &1 w&R): AR
5. Place of Occurrence (ge-Tedd):

1. (a)Direction and distance from P.S.(g1=1 @ glt 3R feam): zf@wr, 04 Rwft Beat No.(dfie w.):
(b)Address (uar): Office and Residence of the ,Complainant , Vill Tetuliya,Ps - Sector 12, Bokaro

(c)In case, outside the limit of this Police Station, then (afe am1 @t & amge & AY):
Name of P.S.(9THT &1 ATH): District(State) (For@T (Trea)):
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\
|

N.C.R.B (u4.t.3m.dh)

' LLF.-l (qhtgpa SiTa & -l)
6. Complainant / Informant (Raraasaf /ga=rear ):

(a) Name (99): Rudra Pratap Singh

(b) Father's Name (faT & =) : Shree Akhal Niranjan Singh
(c) Date/Year of Birth (5= faf / af ):1981 (d) Nationality (TEY@@aT)sRe Conmnr
(e) UID No. (Z3m$3t &.):414485417651
(f) Passport No.(YTaule §.): Date of Issue (T4 we 6t fa): £ o
Place of Issue (JT{ & &1 T ): _ R
(9) I1d details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,PAN) o 8- b
8.No.(#.4.) Id Type (Vg U3 @I W&TY) §d Number (vgam &) -
(h) Address (9<T):
1 AT T Forest Colony Behind Van ,Bhawan, Purulia Road Chas, |
Ps - Chas , Bokaro , 9T, &R, SIREE M
2 T war Forest Colony Behind Van ,Bhawan, Purulia Road Chas,
Ps - Chas , Bokaro ,=ITd, &R}, BITEE WA

(i) Occupation (cag9Ta):

(J) Phone number (ZIWTY §.): Mobile (R1aTs ¥.):91-7352002456

7. Details of known/suspected/unknown accused with full particulars (3 / e / 3 afvge &1 ¢
Trawor wfga avf=):

Accused More Than (3riTar amradt us & arfdres gY af dwan):

S.No.(#. |Name (7T¥) |Alias (3U=T)(Relative's Name (RedcR 1  |Present Address (T
q.) W) qar)
1 Izhar Rer®mram: Sheikh Bada Babu |1. Vill - Ukrid &2 12, 31w,
Hussain HIEE, AT
2 |Akhtar Warai=m: Sheikh Bada Babu |1. Vill - Ukrid 8eX 12,1,
Hussain IS, WA
3 Shailesh [ar®ram: Vikramditya Singh |1, City Center Sector 4,82 -
Kumar Singh 4, YT, BT, W
4 Ranganath Rarsam: Not Mentioned 1. Abhimanyu Nagar, chas,
Singh T, AHR, FREE WA
5 J N Singh Rar@r=m: Not Mentioned 1. Bokaro Steel Plant Colony,
B, FRES, W B
6 Sachindra Wars am :  Not Mentioned 1. Bokaro Steel Plant Colony,
Prasad : PRI, HRES, W
Pandey
7 Satyendra Rar® s : Not Mentioned 1. Bokaro Steel Plant Colony,
Satyarthi B, SRS, W
8 Madhav Rarar«m: Not Mentioned 1. Bokaro Steel Plant Colony,
Prasad HRI, RS, TR
Sinkia
9 R B Singh [Mar@ am :  Not Mentioned 1. Bokaro Steel Plant Colony,
I SR _ dIhR FRES, A
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N.C.R.B (ua.dt.am.dl)
LLF.-l (gt st i -)

8. Reasons for delay in reporting by the complainant/informant (Rt | gasmadl gra ko g 4@
S SO & HI):

9. Particulars of properties of interest (daf<tra wwaf @1 fagw):

| S.No. [Property Category Property Type (@¥uf|Description (feraun) Value(In Rs/-)
| (md.) |(@uRy g 1 YR (77 (T H)) ,\ Iy
_ 10 Total value of property (In Re/-)-awaft &1 gt Fea(@ H): i ahs
11 Inquest Report / U.D. case No., If any (cg wign Ra¥é / 7. &Y. www &, afg s g ): 18-

S.No. (#..) [UIDB Number (q.El.W@wI &)
12.First Information contents (W4 a1 7 ):
o RATE 18/03/2024 4T SR €0 20 wRA 18,30 a9 §9 WA ¥ wam fHg 39 43 g w0 it
srEe B g €10 WRee et , a1 wae 3 g geforar s, ST arar are e e @ Hie
fkare, O st 106/2024 WIH B e amuT W dgeT 12 A1 HiE W0- 32/2024 feia 18.03.24
$IRT 406/420/467/468/471/120(B)/34 Y& 30(c)/63 forest Act Fg 1. §9ER 90 &g FET T
10 30, 2. &R g 30 AW wwr A SR W0 IHte ar dwet 12, 3. deta AR g 20
o RrrRea Rig |10 fRd) Amet Faret 4 U1 Aaex 4, wurd var ABH0- 1 FTYQ W&T- 14 AT
arelt = e TR, 4. G g [0 st TEiE0 ARy TR ETE, 9T ET, 5. 90 TH0
iz A0 ifeeT & T0 W FET YA WA g 3ifdwT g, 6. WRG WA, Y W0 aifta 7t
10 FR ZEITT GIT WA AT AR Y, 7. el eardi 20 sifdwr T w0 Fewrd FEAR WA
Dot o it Y, 8, AT T Ry B0 3ifier T w10 aivRY e W WA A fe
m.mﬁs&omaﬂmmmm wam S arar st Y avft Rion @) &
T i T IR JOH0F0 Resfta gg &t <far
. 13 Action taken: Since the above information reveals commission of offence(s) u/s as mentioned at
item No. 2.} 7t wrfarg) : g% Iudie sl @ war gerat § 16 sroty & & adiar
weH. 2R IeRmaTO S aga g |)

(1) Registered the case and took up the investigation: or (A1)
(v o=t T e e ¥ ferg o ):

(2) Directed (Name of 1.0.) (Srtar af&r@dl &1 Aw): Dilip  Tuddu
Rank (ug):SI (Sub-Inspector)
No.(¥.):1101431 to take up the Investigation (Y = 3w urg & & ¥ fag Py fear ma) or
(3) Refused investigation due to (1% & faq ):
or (¥ &1or T Famar )
(4) Transferred to P.S.(4T): District (Frem):
on point of jurisdiction (@ MR ¥ v geavaltd) .

F.LR. read over to the complainant / informant,admitted to be correctly recorded and a copy given
to the complainant / informant free of cost. (RIaraa®mat / gaaTaal @ wTaiH! ug 7 gaTs wdt, =gt
dgﬁmmwﬁﬁﬁgmmwmﬁ&nﬁn

R.0.A.C.(31%. 3it .U .41.)
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N.C.R.B (va.dl.am.d)

15 Date and time of dispatch to the court (3rgTea &
wyur i femis 3k wa):

14 Signature/Thumb impression of the complainant / '
informant.(RisTaa@dl | ga-Taal & geargd / s @ fam):

LLF.-1 (wehgeer sifer e AV s

_A ol

P W =
M EA@Q/A/ l‘_‘f‘.’ « L
| <
Signature of Officer in charge, Police
Station (am=T W & FEATER)
Name Subhash Chandra Singh
Rank | (Inspector)
No.(H.):110092915925
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Wafhsssﬁmﬁuaﬁaﬁﬁmhgﬂﬁnga%
gd AT — 'c‘rgﬁmarﬁraw o o — 38 & e Wo —
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_C/F-17014/58-1429R RAI® 24.05.1958 BRI m@a 3 o
ﬁaﬁw@am'wél AR e
.o1j$w=?r-\=it-vr=r) |
e f5, TF % RER o F RAID 04001961 P FHIR SFORET
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Annexure-O 1:’%

FRYEUS TIhR
FI{AH, gArafas JUR qUT TSTAT faamr, sREvs, T

Hheq
RANCHI, f&aTer-04/05/2018
HEIT-5/31R19-1-79/2016-309 (HRMS)/ #T el AR Sreal, SMOY0H0 (R FHHTH-659/03), dcehiails 3iarel
e, arE, SR, d9fa-fAdfed & fawey WeR garT Artaa vy fav o &
Sr No. |Employee Name Decision of the Competent authority
G.P.F. No.
1 2 3
1 NIRMAL KUMAR N e FAR oA A TWHR qar T Fw@ET fwar sar g
TOPPO >
223929

IGEEE

AN A FAR e, SM0Y0R0 (FIfE FATH-659/03), dcehlelst el AR, =rE, NHRy, Fufa-fAdfaa &
fawey 3urgerd, SieRT & AU-2070/3M0, f&eAie-05.07.2016 EaRT YIF-F #H JRY ST FX 3Uast FHAT
Y HO-1. SR fFer & =g 37aer & Al dAgforn, U= #0-38, AT VeFe-12, @raT #70-59, Tarie 0-
426/450, e IHAT 103 UHS ATfas T WA AdTeF IR ATEIT @ FEA 9T A1 & §9 7 &of 81 v
1958 #F YeTaTd HA FI YIitaces BRIC & §9 A AOGad fFar amar g1 3M § 6 30 ffF & Toread dAfFear
& Sra-usdier o foar vd 3ifRgfad a0 (i & 9ad &1 ¥ 3AAfER ATATaReT X fgar = a¥ 1997 #
ATAT 3Tadd #ITTed a1 IIRd ~araeer, fad @faare & Sera-andt & &9 & gof 4ff 1 o off afta
frar o g, 1 HAE IR AT ITIIH ST GaRT IR 3G FT Seciged fhdl 137 g1 3adieesny
ATHATARUT & 9T Pl HIG fodld el &l G fA9Td a1 Ua sHa IRaTq A dr Tlie-foshr & 39d
Qef: 7 SAfFAA & AH ¥ 8 @IS &%, THNT TF Ioed feal & Sfdeqe & 6 I &1 3109 2l
HRIT H0-2. IR ¢ foF 3AATUHRT ATATGROT AT 9fehaT et 15.06.2012 FF IR gel 38 &7 A
26.06.2012 I AAAAT &7 & <afdd AT &1 @me7 ugaret & 3¢8ed A FAT 97 fea fomar arm &, o fenelt
oY efSeapivr O JATEAT A8 &1 39 YR &1 YA 97 3dwuifas g yf@afaa g, Fifs st gamor o3 @[ea
foram I & 38 IR gEfor 3aX Aeus SRy & Faftd g1 e sifdem i s e va 9k g
& 30 YFR H JAUT 97 fA9d el Aok Hf # FacoraiRdl U AAHATT I G2TdT g1 36 TR & Hcd
WHR TF Tera fgdr & ufand g

HRIT HO-3. IYFd, 3 BICHARIY GHSH, RIS & i 234/31.aM0, f&eTiwr 08.06.2012 garr fAfa fAger,
ST BT A & Y FEATARUI/STATEET S Uhed & FIY H &7 a1$ § U9 3T 9 3R FART, SR garn
F9ie 120510, f&stieh 23.06.2012 SaRT HT 37aer AU A & 918 g1 3IN9 § & a8 gerfsdy gann
AT Tuse fAder & drasg o a7 A #1 aifl@e TS fhar =T §1 I8 S FUE gy verfsiar & @ger
&1 37agelelT, THRT TF Jored Tl & faamer 21
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2. 3ad ARGl g AN HehoU HEAT-9986, %ﬂi@#%s.n.zomgamaﬁaﬁvﬁéfﬁm%mﬂuwﬂa@r Y
Farfaa &1 R, e o e geg o, Jarfaga emow0d0, fFemhy Sita JeifasiY, eIREvs &t Tdre
gy fAgeFd fohar |

3. G, AT Aot & fawey 3wer AREN, 3oseiR, fAwsem & 3fRgRd 9B W 3Riegd &9 & Aguiead &
Teell ARG A fIHET GaRT R®eh 993- ‘& # Afod fomar amn, it fAraaq @-

“(&) Torea, fAeus va oqfd gur e, siR@vs, T & 93 576500, e 31.10.2016 garT yfdafed
fopar rm & & A e AR oo, sifgfaa sime 3fenl, 3oserR, RAASIT &1 TR T
g |0-1870, f&etier 04.05.2016 Z@RT 3i<rel TSR, T4, ShRI @ FAHART Fd gU 3ol ISR
3o5eiR, fAASIT & ug WX uewdfia foram a=m g1 A aoay e HUEN, 9 SRy & 96 @ fRfAT g 9o &
Wed Seaie 3N T 3ad 3REN, 3SR RAASIT & ug W Aerere 27 fhar §1 add T & 4 eodr gl
25T SITASRY fITeT T ured AT 2

(@) A Ao T I vd IAfY B IAAGT T @ gufeYT B

@M # ST F Tg HeT WHRT Jaeh AR HAIAGe & FgaA-3 & gauEr & gfdee g1

4. 3Fd Q@b J93-F A FAENT 9316-139, &etir 06.01.2017 garT A1 fasdle geg 31, Harfaga H1090H0,
faamia Sfa gerferll, sIREvs &t 4 acdr & vy Farfod sl FRiadr # aFafad & arfed Ja
gfddesT 3Ueetr a1 g gAY fohar |

5. HaTelel TeIeT & TFie-169, feaAid 13.06.2017 GaRT 39eley a1 I g Ufddesd # 3&d J93-F TG
W@ guT-F H gfadfed 3t & gAfod qrr 9=

6. & 2l & fawey ufaafda 3RY, s I I Td FaTelel ISR & Uied Jrg gfddest dr Gaier @
Y| FHEENRIT Flelel qeIfOsy & St gfddest @ @gAd gid gu JHATOI 3Rl 8 SIREUS AR dash
(FeftentoT, f=or va e fgAmEen, 2016 & FOA-14(xi) & d6d TERT ddT § TE@ET HA & fodog W
faamfer g=7i®-10716, i 17.10.2017 g@RT 4 oat & gfada FRoT goor H Afer v 32|

7. A Sodl § AT HROT ool T 3T IWed {od R IfdH 3@ o gu e 26.11.2017 & 99 faafed
& AregH ¥ 7 AT & il gfadia #Ror geot &1 3 3HfaA &7 @ AN S &1 HAger fhar = qur a8 o
T T I & 3R HUTTT B W Tg THST ST 6 50 TIY 3 IR HS A8 Fgell & d2UT IHET @rr
TR AU o forar e R ot geer 3ax 3mTed @

8. 39 UHR AT Tvdr & JFFageFd NI G T & Sraclg gfadd HRUT JToT H 3 3UTSd J@aT & HROT
RWUS TIHRT g (F3aor, AII0T va 3rde) Faamae, 2016 & Aad-14(xi) & ded TERT Jar F J@Ed
e @1 ot forr amm

9. 3%d AU & 3relle # fFermely gair-424, f&etir 15.01.2018 UE 3fefadll FAR qAih-1426, f&aih
22.02.2018 E@RT SIRWUS ik HAT AN, RGOS, T & AT ol H TIHRT JaT F J@E fhA JMel & FaY
# geafa $r aAter & =

10. SIRWUS @i HaT AN, SRFUS, AT & TJH-650, feaAir  13.03.2018 g@RT AT TIeal I TIHRT Har &
TG i Getll gus AT s W @gAfd yare $r =i 2

11. ReAH-18.04.2018 &I gs ARURYE & Jo& & 4 SIodl A TWHRT VT ¥ TWET FA 4 ot A TSR
JaT § JERA XA FIElT gus JRRTNT A & TEdd W FhHfa TereT $Hr =i

12. 37: & TIedl &l SIREYS TSR Jdsh (Feiieeor, =0T vg 3rdien) faAmaer, 2016 & AIdA-14(xi) & dgd
WY Jar ¥ J@Ed foFar Jrar &

SIR@US TIITd & AU T,

Computer Generated Order on: 04 May,2018 06:01 PM|www.jharpis.gov.in| DOP : JH, Page 2 of 3



17 v 1
0 9\@“’“/ ¢

( | g1 )

WHR & FgFd diag

Shdiew @A BHR/BAS/2502

ATITh-5/31R19-1-79/2016-309 (HRMS)/RANCHI fsTr-04/05/2018

gfafaf- disa geiften, $-aree, HIfF®, Trafas GUR aUr TS T, SIREUS, THRATSI9Td, SJREUS &
ST AiIa/AETA, SIREUS & guld @fa/qed afad Siver, sRgos, /iy 3w geg wfeg
FIE/IUE G, Ae-ae-faa e, sRaes, J9vate, e, ey td qfA gur f&smr, sRavs,
T/FARTIETRR, SR@US, JA/IHSHERT ITYFd, 3T SRR JHSd, FRIER/39gad, HR/Aad, REs
dleh {ar 3T, /39 Jfad, O (3081010 HIveET) T, SIREes, AH/RINEIR 9eIfienT, fSem SR,
SIhRI/AT foi#el AR eal, FTo Jo Fo, FFYTA-foleliad, HEATOI-THSHT ITYF HT FHATerd, GIETol BIEEARYL
YHSd, Udl & IS TG HTaRTF HRas gd AN

gt
WHR & TgFd diea
ATITH-5/31R19-1-79/2016-309 (HRMS)/RANCHI fe=1Te-04/05/2018
gfafaf- Famhe 3er o, gl geamar-3 v 4/ fasmeir 3rax afgq, gHRT gemEr-6/9em@r geifiesny, JemEr-5
& TN UG HETS FRAS 8g I
gt

PR & T afg

Prepared By:- SHRI SATYAM BHARDWAJ - (110093431070 )
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171 ' Annexure- B

R CLCT I RS IR 1
i 35 1 AREUS WSl & e TteR, srfey, =eK |
///fy\?. qsﬁ j e Ge
E-mail Id- mdmada22 @gmail.com
AP, edn. (2575 08[2023 — 59 feqim—.0L.. /.22 /2024
Uy,
\ g9 feve
é RS GRS & R TRER,
- \ SECId

ST,
%\’ PR |
fawr: SIpRI e @ dgferar | Ho— 38 sravd @rET H0—59 B A= wiel

R T & W § Teen Wel 8 U /e |

THT— A SIREYS 90 R, I §RT WP(c) No- 593/2017 & UIRd =g
fofa & B9 § uRa s =R

HER, :
Umaayush Multicon Pvt. Ltd. 7 3R | 3ﬂ’?|?vrr§=r e ' HE—

MADA/LP/0333/2023 @ TIET HIST—Iferal AIST H0—38 i YRMT @TaT H0—59, wife
F0—426 UG 450 /FAT WA H0—158, E F0—1263 TG 1287 & faar Uq feHior Heel
TR IR B YR MMIET TAT AN RO gRT URT AR =rarey &) ufy
e R Ao U IR 2 fF HUAT WP(C) No- 593/2017  F faHid— 14.06.2018 @Y
aiRT ST & Siftm Bfedr wwa—1s § FARa Anfes Td Lp.A No- 786/2018, Cont.
Case Civil No.-2014/2021 TIT died =IRITAT ERT S.LP No- 8108/2021 § UIRE =ITRel
faTi—06.07.2021 ¥ AT Sea AT & WrTeeE @ uRafid wRy § sy
PR PRA D UTEAR] WEH I AT § WRBR A AR A SiRae Y o arer
T Ae W WA e Reifer I 15 R & oy s aRm @ @ @ o aifs
ARATADHAT B IR R TR WGfT & fAvg w® Frerdr fiofg frr o7 @@ | '
3F0:— T | | frearraTor

‘;3} At

g

PCES]
m@m%mgm,
SECICE
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Annexure-Q
SUIR—He—STal TSGR T BRI SIbRI |
(fafer =)
YH............. /fafer

Y,

AR USTEHN,

fafy wmar, Ier |
Jar H,

I TUSH UGTEIBINI,

PR |

fawar — @RI Rrem & agforar Hier Fo—ss araiid @rar so—59 @ fafi

wifel W fFEior & Hdy #§ o ¥Ry 8 U 3rded & wder 7
BT,

Sudt fawg & ddy A yawr fove, sReve wier 83 Qe
UIAdR, ovde & UAlPb—59, faTH—10.02.2024 B BRI Helt= B Ao/ §Y
IR B b ux # aftfq aeli & ealle § fOWNR anae BRarE B B
RUT DI S UG Ieqiddd] uieaes SuUge Weledm & aaieef 39 Brifad @l
SUTE] BRI B FHAT B SR |

RUAT 3 AATALIS AHST ST |
el T~ JIVa |
[EECIGRINE
TR UGS,
fafer rar, AeRT |

e —. .25 /A, feie—0.6/03. /2024

gfiferft:—  sfere SR, a’T &1 Sad uF 3 Ui & warer gaHed ud eaedd
HRag vy I |

gfaferf—  gavy e, sReve @fe 83 e TifieRr, axvae @ s9@
qAh—59, fQ-—10.02.2024 & UET # FarRf TF AMaTIH HRATS
B UNT | SR B f% 997 yAved ueitier, dieRT & T e ifid
B B AAYID HIRATS B B FHUAT BT oI |

gfafer— R wErE, BRI S Gaed Ud awd dRATS 8q A |

gfaferid— U, dIeRT @ |rex gaemel |aufid | ég,

&<
wukd ,
fafy srar, BRI

Hcl.Lett. Page 169
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Annexure-R

SURRI—HE—oTell SUSIEGNI Bl BT §IhR] |

(fafer wmam)
g7, H M2 /fafy

I9,

JUTYA,

HR |
Jar #,

I9 YHUSS USTOHT,

B |

TR, s —.1S /.0Y. /2024

v — IRl forer & dgferar AT Fo—38 IR @IaT Ho—59 & faf wiel W

i & Sy #§ FaRn Wefd o U< AdeT & Hay 7 |
T — 3MIPT GHATH—564, (STH—16.03.2024 |
HE,

St fAwe uifie 13 & 6dy 7 FE & 6 g fdve, sRave af e
&gy e UffeR, g9qe & uaie——0f90fd0 08 /2023—59, fei—10.022024 & HH H
fawardi| 4f R 99 fawrT g1 W@ @7 oax e B Civil Title Suit fHAT ~ImaTer # TR
fooar war 8, vd afe e A ae g% foar T §, O 39 ey # ufoded < A &
IR H FAGT B Bl HUT B W |

9 IS A A |

e — YT |

[CECIREICE]
i

Hcl.Lett. Page 290
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YR GO & 'g}
WL . fafy. -
45 Ty W@’ ol &= ﬁ'cﬁm Errfa?m BT, gF91G |
.. //;W\? Il AR WS, ERIYR I941E 826001
E-mail Id- mdmada22 @gmail.com
AP, edn. (2575 08[2023 — 59 feqim—.0L.. /.22 /2024
Uy,
\ g9 feve
é RS GRS & R TRER,
. \ SECIl

PR |
%y faw: BRI e & dqferar @l Fo— 38 sRTT @ET Ho—59 & AR @it

R T & W § Teen Wel 8 U /e |

THT— A SIREYS 90 R, I §RT WP(c) No- 593/2017 & UIRd =g
fofa & B9 § uRa s =R

AR, :
Umaayush Multicon Pvt. Ltd. 7 3R | 3ﬁ’?|?vrr§=r e ' HE—

MADA/LP/0333/2023 @ TIET HIST—Iferal AIST H0—38 i YRMT @TaT H0—59, wife
F0—426 TF 450 /AT WIT F0—158, Wife A0—1263 TG 1287 & fera Tg o7 daeh
TR IR B YR MMIET TAT AN RO gRT URT AR =rarey &) ufy
e R Ao U IR 2 fF HUAT WP(C) No- 593/2017  F faHid— 14.06.2018 @Y
aiRT ST & Siftm Bfedr wwa—1s § FARa Anfes Td Lp.A No- 786/2018, Cont.
Case Civil No.-2014/2021 oIl Wdled =RITI ERT S.LP No- 8108/2021 ¥ UIRA =IRIesl
faTi—06.07.2021 ¥ AT Sea AT & WrTeeE @ uRafid wRy § sy
PR ORH & gTAR] Wed da IR W AR @ 3R W Sae 5 o arer
WW@W%Wﬁuﬁ@wﬁﬁfﬁwmwﬁaﬁwaﬁmaﬁ
W%WWWW%%@WW%WWWI
3140:— JeITarT | [EECINEISE

e

LERCH

maﬁa%mgm,
SECICE



175 Annexure-S 1;6

FRATHT — g9 TS USRI, PRI T YHUSH, SIHRT |

BLOCK-A, VAN BHAWAN, PURULIA ROAD, CHAS, BOKARO-827013
E-mail : dfo-bokaro@gov.in & bokarodfo@gmail.com Phone/Fax No : +91-6542-265142

raid — 828 femien —29 |0y 202y

|ar ¥,

THARE Aoty o fafAcs,

e oo g, fiar—wao o= <9 R,

I Uel—

Indrapuri, Rajabazar, New Capital, Patna, Pin-800014
'qﬂ'l'_

YTH—G (T, T T—AdFeR—12,

TR |

v — WW$WWHO—SBWWHO—SQ$WWW
famfor & Hew #§ o Wefa 3g wra smae |

LEINE
Sydad favg & HWay A gfod w1 2 & sReve @i as fden aifaenr,

ST, gvaTe BT Ysih—-0f0fd0 08 /2023—59 faAd—10.02.2024 ERT Ai—agferan, AlsT
H0—38 I YRMT WAl 0—59, WiC #0—426 Td 450 W o gd fHior daehl o
wWipfey Bq IR fbar T B | ded §RT A S7d AR B 3e¥ WP (C) No.-
593/2017 ¥ fe-i®r—14.06.2018 BT UTRT 3N & 3ffH HISHT Ho—18 TAT LPA No.- 786/2018
¥ qrRRa ameer &1 quiF fdar T 7

AT STa SIS B oSy H0—593 /2017 e —14.06.2018 T TIRT amasr
@ Sl. No.-8 # ®&r 131 fb—

“On bare reading of section 4(h) of Act, 1950, it would be evident that the Collector
has been empowered to make enquiry as to whether the transfer of the land has been made after
01.01.1946 with an object of defeating the provisions of the Act, 1950 or for causing loss to the State
or for obtaining higher compensation and afier giving reasonable opportunity to the parties, the said
authority may pass an order of annulment of transfer and dispossession of a person. No finding has
been recorded by the learned court below as to whether the transfer was made after 01.01.1946 with
the object of defeating any provisions of the Act, 1950 or causing loss to the State or obtaining higher
compensation which is the prime purpose for cancellation of settlement as prescribed under section
4(h) of the Act, 1950. Thus, I am of the view that the learned court below has exceeded its jurisdiction
while passing the impugned order.”

3 o B IR IUR FHTE, IR & gRT Wl STH1§e! Bihar Land Reform
Act, 1950 &1 URT 4(h) P d8d V& PR o1 T3 off, IH AR B ALY Iod AT §RI
WIS & fear 71 ] | AF STg RIATe @ NS & Idcidd ¥ I8 fl W gl ©
2 A e 2 e 2 R M o i | C U GG A B IR C S B L o

T e b e Hﬁ qY R—aifra) & H¥ H Forest Conservation Act, 1980 <IT7] 81 BT |

Colisers\HP\Desktop\tetulia letter di. 21.04,2024.docx
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S ST T Nature Gair Abad Mulk (SITei—3TTE!) / Notified Forest 89 @ 1Rl
g+ GReToT 3, 1980 Irrespective of Ownership <l = Irrespective of Ownership @ Hay
¥ BEaT 2 5 FC At @ 8 & forg ool 781 & 6 g 1 waifie o fawmT a1 &
&1 | A Sead |I-TEd @ §RT T.N. Godavarman Case ¥ famid—12.12.1996 # & 13
3T & ATAR—

“It has emerged at the hearing, that there is a misconception in certain quarters about
the true scope of the Forest Conservation Act, 1980 (for short the "Act’) and the meaning of the word
"forest" used therein. There is also a resulting misconception about the need of prior approval of the
Central Government, as required by Section 2 of the Act, in respect of certain activities in the forest
area which are more often of a commercial nature. It is necessary to clarify that position.

The Forest Conservation Act, 1980 was enacted with a view to check further
deforestation which ultimately results in ecological imbalance; and therefore, the provisions made
therein for the conservation of forests and fore matters connected therewith, must apply to all forests
irrespective of the nature of ownership or classification thereof. The word "forest: must be
understood according to its dictionary meaning. This description cover all statutorily recognized

forests, whether designated as reserved, protected or otherwise for the purpose of Section 2(i) of the
Forest Conservation Act. The term "forest land", occurring in Section 2, will not only include "forest"
as understood in the dictionary sense, but also any area recorded as forest in the Government record
irrespective of the ownership. This is how it has to be understood for the purpose of Section 2 of the
Act. The provisions enacted in the Forest Conservation Act, 1980 for the conservation of forests and

the matters connected therewith must apply clearly to all forests so understood irrespective of the
ownership or classification thereof.”

et a® SHIEd /AT g6 gedlfe Bl AN @, a1 faarewus g wehdl © |
=g G § AEEg ST IR @ Sad e BT Sl No. (9) Td SL. No. (16) g€ € | 54
ider ¥ Ry qedt | 989 weRBRAT B Jrard SR AT 8 qer ura feun—fAdurgar
T BRI §RT TR BIRAg @ Off Y& ¥ e S8l qb ad wveror ifafgs, 1980
[Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980] <T7] BN P 9 8, 98 W TR B
T R ] ¥ ifs A Gt e & e @ AR SHUR Ownership BT BIE
B el S & |
I WRPR ERT T3d Brada afifd fog WReR & uAid—2501 faTid—
12.06.2013 RT Tf3d) @ wife gfaga # W Iooid & fb—
TV B TE THT @I F FHIT B IR I—Forend] G [T
FTT—FTS! Gof 8 UF TTYH d8 4 Protected Forest 7 w7 1958 # & AT 8/
oo AT & 1 9 g qv v aifa@) @i wder atsla 817
=9 Hay # U8 Pe & o A—Igforn, o\—ars, &7l 038, wilc H0—426,
450, 483, 334 Td 474, YHA1—95.65 Uhs AfAIfId a9 & WU Iy 1958 H STfERLET Ho—C/F-
17014/58-1429-R faie—24.05.1958 gRT €Mf¥a fbar ar o | acueand fasR Toe § i
@ Fo—DLA-Hax-112/61-9505-R famid—04.00.1961 e wferd roreq famr, faegw
IRBR B UFB—A/GL-42123/61-541-R feid—29.01.1962 & arciid # #o feegwae wial
%ﬁé@(&ammmﬁ)aﬁﬁﬂm—zmsm&ﬁmaﬂw gadare gl
11 ﬂwaﬁﬁam—gosgam@gwﬁaﬁné@WBSLW@WQ%W
10 HYoTel B 864.21 TbS T Uw fpar om, R AT—aqferdar @ wile wWo—426, 450,
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483 334 UG 474, XHAT—95.65 Uhs I Al wnfdct oar| BSL &R e fam mn g
dafern wife W ST® gRI SUANT T fbaT AT ¥ 3a: S Notified Forest BT ¥4
Unbroken Forest Land Y&T |

g G=eor offerfId, 1980 [Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980]
zﬁaﬂﬂwaﬂﬁﬁwﬁ?—aﬁaﬁmaﬁﬁﬁﬂﬁqﬁﬁ?ﬁmmﬁmwwaﬁ
Wﬁfmﬂmémﬁ:m@ﬁm@mﬁgm,ﬁwm—samww
Tio—s50, wite Ho—426 T 450 TR AR AN B v TR B WP I §F WRA WER
ﬁﬂwéiwmaﬁqﬁjﬂﬁzﬁﬁmwﬂﬁwmﬁmﬁmﬁmﬁ,wm
ar=y  R—ardl ®1 fdar ST Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 &I
Sode & |

TEE—11/113/2022-FC-Part(1) f&i6—15.05.2023 & §RT ART AP, TR, a9 U4 STeldiy
qfgds H@3Tery, ds feeell & Idd UATd §RI d- FATS U™l bl Forest Conservation
Act T Violation @ Rerfy 3 ®réard wxet @ forg Freaq frder fam ar 2 ’

“Based on the recommendation of the Advisory Committee and approval of the same
by the competent authority of the MoEF &CC, New Delhi, the Central Government hereby authorizes
officers of the rank of Divisional Forest Officer (DFO)/Deputy Conservator of Forests (DCF) and
above of the State Government or Union territory Administration concerned, having jurisdiction over
the forest land in respect of which any offense under the Forest (Conservation) Act, 1980 is committed
or violation of the provisions of the said Act has been made, to file complaints against’ such
person/authority/organization, prima-facie found guilty of offence under the Act or the violation of
the rules made thereunder, in the court having jurisdiction in the matter. "

WW%W@/WW&HWW@W%W—WW@
e Ra L M e e O =5 MO R 9|, 1980 [Van (Sanrakshan Evam Samvardhan)
Adhiniyam,wsol%WWWMWW%IW%&WWW
S fhar AT 9ide E-Parivesh Portal TR STTdR Online application < Hhd © | R ERPR
Eﬁgﬂﬁﬁﬂﬁfa%fﬁmmaﬁwﬂ?—mﬁﬁﬁmmﬁ%aﬁqﬁmﬁmwwm
mswpenaltymmww%|wﬁ%ﬁosﬁmﬁﬂﬁw%ﬁé€m
wﬁ%aﬁﬂwwmmﬁwmaﬁ$mﬁwwmaﬁﬁﬁ
4t & faeE 111 CAland 3 & W™ Penal GRIRS a=RIT0T 8 15 (@i e
WW%WSWMW@)WﬁMWW%ﬁmNPVWﬁsw
Penaltymw%‘lWﬁ%WWWWNGTWaﬁ?WW
AR ERT G ey - W gk far S g |

ard: STURY IR BNIT I AREUT arffg¥, 1980 [Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980] B Sceled T R Y T8l W fa=T TR TRBR DI ST
B R—arfre Brf A1 W |

[CEGIRSCINE]

PR a9 JHvSd, SIBR] |
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178 Annexure-T1 5@

PR :— T UHUS USIBN, BRI g9 JHvS, PRI |

BLOCK-A, VAN BHAWAN, PURULIA ROAD, CHAS, BOKARO-827013

E-mail : dfo-bokaro@gov.in & bokarodfo@gmail.com Phone/Fax No : +91-6542-265142
o 1 F) Retie —23)0Y |20z
qar ¥,
EEESRRENED
AREUS W &3 faera e
g4l |

fivg — SR forar @ agferr dkar so—38 3r=aa @rar [o—59 & faff=1 wifel
X fRwior @ Wew F R wighy 8y 9w e |

U — 1. 3MUBT Y=ATh—59 fSTh—10.02.2024
2. SUTYH, BRI BT TAh—357 fQ19H—06.03.2024 Td U= —543 / fafer
fesi—15.04.2024
HETIT,

ST fIvad TTEE U3 § elid § gRad &3 © 5 99 1958 H
HISTT—Agforan, ATT—drE, o1 F0—38, Yol ATT—Sec-XII & Wiic H0—426, 450, 483,
334 Ud 474 IHA-9565 Udbs [WER  Tolc A YHIRG ARG
Ho— C/F-17014/58-1429-R  f&Ti®—24.05.1958 §RT IMfERIIT 977 & w9 # = 2|

R Ho—DLA-Haz-112/61-9505-R faTiv—04.09.1961 am  Hfer@
IR favTT, fI8R WReR & UAG—A/GL-42123/61-541-R faTi—29.01.1962 & 3ATcld
# Ao g Ve fofice (3 daRT s 695) & fdi6—24.05.1962 H aTg
a9 JHUS, U94TE §IRT 11 AIGTsil # §ai—908.98 Udhe A swidRd &1 g ofl, IRy
BSL ERT Y& WU A §FA 10 AMRA & 864.21 Uhs avA ura foar o, o
HoT—dgferar & wife Wo—426, 450, 483, 334 UG 474, NHA—9565 UPHS g
IS o7 | S9! gfic IR SWTT [AF D UAD Town Services/TA/Land/2010-1642
fQi%—09.06.2010 ¥ I BN ¥ | Forw Webd &G UAD Town Services/TA/Land/2010-
1642 f&15—09.06.2010 &I BRI Jel™=b—01 & ¥U H e\ & | Sad | W B
f I I BT ¥TBY 2010 TF unbroken forest land & & |

BIIRR # T a4 BT e R Swardoll (TR Auction Sale
Deed No.-191/1933) & 3R W SWER 84 Ud 3RER g4 @ U& A 3f°el drgier,
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4 g7 SR B B & TS o T S, gIHRI §RT Misc (4h) case no. 110
£2016.17 # fIIE 00.002016 FY WRE AT FRI g IR AT AT AT ST
aﬁ%&aﬁ%ﬁmm@ﬁmmmﬁwﬁw.ﬂg
No.-5930f2017w%mwmﬁmﬁfaﬁﬁmaﬁnﬁmﬁqﬁmwww

Waﬁr:&mﬁﬁﬁLPANo.-786of2018w%mwwﬁ1ﬁWW
Seg W gRI ¥g&E a} fear | LPA No.- 786 of 2018 # uiRd amew @ favg
WWWWWWﬁWSLPﬁﬁWWW
mmmﬁmwﬁﬁﬁﬁﬁsa@aﬂwﬁaﬁﬁaﬁﬁﬂmaﬁmﬂﬁ
1T 4T o |

namg@aﬂm%,mﬂsﬁé’f?ﬁmmw
20(ffY)02—16 / 20212497 faATH 11.11.2022 AT faumfia =i 2603 fadid 05.09.2022
mmﬁmmﬁw%wmﬁmwﬁﬁmmgﬁwm@

rferea, WW,W@{WW@H%W 3278 f&=Th 22.11.2022 §RI
ﬁ%wﬁaﬁqﬁaﬁn@ﬁmmaﬁmﬁmmm/mzw
o1.12.2ozzgm%ﬁ@ﬁ%mﬂfﬁm%%

VyTa GAIF B SN T JE T AP, FrvegTs Vel & Prlerd

STTqTH 20 (1@@)02—16/2021—24977%?7?7‘ 11.11.2022 ETRT AT AGIerdT @ SR <l

wwﬁwmmﬁﬁ@ﬁwﬁwwmwﬁéﬂw?/wm

Fr g7 JEUSS GSIEEIY], §Ic 97 HAvSC, 7grG P GAIF—1401 [adTd—

_29.051952$W#W3WWWWWWWWW§WW

SEIT FIT BT 7T Bl &/

7 Gl VT GIF G TG Ridier =rarerd, giar # 398N

ﬁv?ﬁwwwﬁa‘aﬁa?ywmm%wml”
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R e st & o RR R B oTee § TAie-3a78
P —07.12.2022 ERT FIAwd YWY, SIHRT FWTT FIF BT TTTa 4H R Title Suit
AR BT IR AT AT | O 39 FRfad @ uAe—3629 fAH6—29.12.2022 T
frers TR, SR SWIE WS BT g g UR Title Suit IR BT IR fbar
AT GT 3 BRI § S R WEANT 8] WERE a9 WRed, dIbRI a7 FHUSH
1 PR fear war| gow wad ®g Ml UAl @ BRI go—3 B BU H Herd
B g 9PN W WIF BRI U bRl UAG—GM(TA)LRA/2023-1136
faie—28.02.2023 ERT 9 ®rATery &1 i fbar mar & b
"I AGIerdT, T TN T T0—38, VHAT-95.65 VbS dTHA &
qrEe H Wer BNy W ©iie FINT GqaT ey §iwrel # T al daedcl] &l JHEGH!
grgY [T o wear & 7 & gwd gveref g ey qiwel 4 Title Suit GV
faar o wwar 817
BSL gRT Title Suit TR &l fhd oM & doal | wa dfed 9+, gaiarer gd
Seary] URTEH, HRES TRAHR DY FGd BT AT & | b= dfed 9+, gaiaror vd
SR URadH, FRGS TR R AwTd amel § faA16-03.04.2024 BT IATgA 95
¥ o yuSe UeTBRY, 91T Bl Title Suit SRR B &1 e f&am M €| 3 S
@ TTelId # Title Suit SRR BR BNATS 39 BRI & gRT BT Sl W& & |
A ST ST B TR ¥H0—593 /2017 faHih—14.06.2018 BT TR
MY & Sl No.-8 H FHeT T fo—

“On bare reading of section 4(h) of Act, 1950, it would be evident that the
Collector has been empowered to make enquiry as to whether the transfer of the land has
been made after 01.01.1946 with an object of defeating the provisions of the Act, 1950 or for
causing loss to the State or for obtaining higher compensation and after giving reasonable

opportunity to the parties, the said authority may pass an order of annulment of transfer and
dispossession of a person. No finding has been recorded by the learned court below as to
whether the transfer was made after 01.01.1946 with the object of defeating any provisions
of the Act, 1950 or causing loss to the State or obtaining higher compensation which is the
prime purpose for cancellation of settlement as prescribed under section 4(h) of the Act, 1950.
Thus, 1 am of the view that the learned court below has exceeded its jurisdiction while passing
the impugned order.”
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3 IFT B AR IR FATET, PRI B GRT Sl SFAEE Bihar Land
Reform Act, 19050 @) &IRT 4(h) 3 T&d W& H% &1 T off, S AR HI A I
AT BT @RS R T ¥ | A 9T RIS B Iy B Adelid A
78 € W BT £ b AT 9o OTaTeR Bl Sdd IS ST R€ B | Adferd
%Wﬁmﬁﬁﬁww%ﬁﬁwvﬁwﬁ?—mﬁaﬁmwﬁrﬁmest
Conservation Act, 1980 ST &} BN | S Ml ¥ SI. No.-16 § ®eT 741 & & —

“In view of the provisions contained in Section 2 of the Forest Conservation
Act, 1980 and the judgment of the Hon'ble Supreme Court rendered in the case of T.
Godavarman (Supra.), it is abundantly clear that Section 2 of the Act, 1980 is applicable to
the government as well as the private forest land, so as to check/restrict deforestation which
ultimately results in ecological imbalance. The term ‘Forest’ will not only mean forest as
understood in the dictionary sense but will also include the land recorded as forest in the
government record irrespective of its ownership. T hus, the purpose of Section 2 of the Forest
Conservation Act, 1980 is to check deforestation irrespective of the fact that the land is owned
by the government or by the private person. Nevertheless, the provisions of Section 2 of the
Forest Conservation Act, 1980 or the judgment of the Hon ble Supreme court rendered in the
case of T. Godavarman (Supra.) cannot be applied by the respondent authorities for

’

cancellation of Jamabandi much less the long running one.’

et qF STl / ARSI 8 geale b1 AMWel 8, a1 faarewa 81 addr
3| o ey § AN 9o R & Sa AT BT S No. (9) Td SL. No. (16) g
3| 5g aw A Rwgg gt ¥ 989 yieRal S e BRET T E @1
fra—FrER 39 $rIfed R 3UTR BRATS B S W&l 2|

IR PR ERT ed PR wfify (R SRR §  gHih—2501
fmiP—12.06.2013 GRT Tf3d) @ wife ufodes # W Scad & fdhi—

AR B U THT G # $FIG @ IV Av—HTRIA G [Hv
T3Sl qof & U g7y/7 a8 ¥ Protected Forest P WY 4 1958 #5’?3179?27%73/
Feorgg & 15 o8 % v IV aifaw) w1 waEr afld 817

Sad S PT Nature Gair Abad Mulk (SiTi—311S1) / Notified Forest BN
@ HROT g G¥eror AT, 1980 Irrespective of Ownership S 2l Irrespective of
Ownershipﬂ%;ﬁﬁﬂﬁmgﬁiFCActM@#%WWHﬁ%%WW
‘it &9 fRT &7 &) 8| A Sad ey @ gRT T.N. Godavarman Case
¥ fReie—12.12.1906 ¥ A T IRW B ATAR-
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“It has emerged at the hearing, that there is a misconception in certain quarters
about the true scope of the Forest Conservation Act, 1980 (for short the "Act) and the
meaning of the word "forest” used therein. There is als;o a resulting misconception about the
need of prior approval of the Central Government, as required by Section 2 of the Act, in
respect of certain activities in the forest area which are more often of a commercial nature.
It is necessary to clarify that position. _‘

The Forest Conservation Act, 1980 was enacted with a view to check further
deforestation which ultimately results in ecological imbalance, and therefore, the provi:vz'ons
made therein for the conservation of forests and fore matters connected therewith, must apply
to all forests irrespective of the nature of ownership or classification thereof. The word

"forest: must be understood according to its dictionary meaning. This description cover all
statutorily recognised forests, whether designated as reserved, protected or otherwise for the
purpose of Section 2(i) of the Forest Conservation Act. T he term "forest land", occurring in
Section 2, will not only include "forest" as understood in the dictionary sense, but also any
area recorded as forest in the Government record irrespective of the ownership. This is how
it has to be understood for the purpose of Section 2 of the Act. The provisions enacted in the
Forest Conservation Act, 1980 for the conservation of forests and the matters connected
therewith must apply clearly to all forests so understood irrespective of the ownership or
classification thereof.”

a9 Requr Irfaifad, 1980 [Van (Sanrakshan Evam Samvardhan) Adhlmyam
1980] a%aﬂgmamﬁﬁwﬁ?—mﬁaﬁmauﬁﬁﬁwwwmzﬁmw
TRBR BT GATFART A & | 37k ifrgfere wioi—gferar, HIST #0—38 Sfwid RII
AT 050, wife Ho—426 Td 450 WX AR AR BRI BY TR BT AP I TG
KGR B WE & | ARG GRPR P qargAfa @ o gy ) ded i, wa
fwioT, = ar 3 R—arfa &1 @1 srgaf &= ST Forest Conservation Act T
Iootgd & vd Q@ IR—aie sl @ At 39 9Tl Government Authority wd
Department ® fIog drars fHI W @ UfhaT Van (Sanrakshan Evam Samvafdhan)
Adhiniyam, 1980 with Amendments made in 1988 and 2023 @ 3(B) H aftfd & | gty el
¥ Act B Uy A | |

3(B) D 3R Offences by the Authorities and Government Departments—

V/')
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(1) Where any offence under this Act has been committed —
(a) by any department of Government, the head of the department; or

(b) by any authority, every person who, at the time the offence was committed,

was directly in charge of, and was responsible to, the authority for the conduct of the business
of the authority as well as the authority,

shall be deemed to be guilty of the offence and shall be liable to be proceeded
against and punished accordingly ...............

3. Gﬂ'\’ﬁU % f& Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 &1
Iocle T8 B, TS oY AT WR A TR HRATS DI O |

oy,

PRI 9 TS, PRI |
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Annexure-U

Office of Regional Chief Conservator of Forests, Bokaro

VAN BHAWAN, PURULIA ROAD, CHAS, BOKARO - 827013
= - 06542-265440 Email — rcef-bokaro@gov.in/bokarorccf@gmail.com

Letter No. /966 Date:- 2 $//0/202Yy

To,
Mr. Ashutosh Anand,
Addl. Advocate General-I11
Jharkhand High Court, Ranchi.

Subject :- Cont. (C) No. 9709 of 2024 (filing) : (Umayush Multicom Private Limited
vs The State of Jharkhand and ors.)

Ref. :- Your letter dated 24.10.2024
Sir,

Kind attention is invited to the above Subject and reference cited. In this
regard It is informed that we would not like to withdraw the letter dated 23.4.2024 and the
letter dated 29.4.2024 issued by the Respondent No.2 for the following reasons.

1. It is submitted that the said letters are in accordance with the provisions of Forest
Conservation Act, 1980, the order dated 12.12.96 of orders of Honble Supreme
Court of India in the matter of WP (C) 202/1995 and also as per the observations
made by the Honble Court of Jharkhand in its order dated 5.11.2020 in LPA No.
786/2018 in the instant matter, and no contempt of the orders of Hon'ble High
Court has been committed..

2. That the land involved is a recorded forest land and attracts provisions of Forest
Conservation Act 1980 irrespective of its ownership, and the forest department in
the impugned letters has not disputed jamabandi at all.

It is therefore to request you to kindly do the needful to apprise the Hon’ble
High Court about the above position, and to draw the attention of this Hon’ble Court to the
detailed show cause reply that has already been filed earlier.
Yours Sincerely,

@M/;}S_Lm

Regional Chief Conservat
Bokaro

Memono. | 466 Dated )—9//0/9_0 Sty

r of Forests,

1. Copy to Principal Chief conservator of Forest, Jharkand, Conservator of forest Bokaro
and Divisional forest officer Bokaro for information and necessary action.

@r\/w
—38| |

. . % J) L
Regional Chief Conservator of Forests,
Bokaro
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Annexure-V

IN THE HIGH COURT OF JHARKHAND AT RANCHI
Contempt Case (Civil) No. 956 of 2024

Umaayush Multicom Private Limited, through one of its Directors, Shri Lalan
singh . Petitioner
Versus
The State of Jharkhand through the Secretary, Department of Forest,
Environment & Climate Change, Govt. of Jharkhand & Others
..... Opposite  parties

CORAM: HON’BLE THE CHIEF JUSTICE
HON’BLE MR. JUSTICE DEEPAK ROSHAN

For the Petitioner : Mr. Vimal Kirti Singh, Advocate
M/s. Ujjal Choudhary, Ripumardan Shahi, Srikant
Swaroop, Advocates

For the Opposite parties : Mr. Ashutosh Anand, AAG-I111
Mr. Sahbaj Akhtar, A.C to AAG-III

04/ Dated: 28.10.2024
This contempt petition has been filed alleging that the opposite party

no. 2 had issued two letters dated 23.04.2024 and 29.04.2024 in gross
violation of the judgment dated 14.06.2018 in W.P.(C) No. 593 of 2017
passed by the learned Single Judge, which was upheld in L.P.A. No. 786 of
2018 on 05.11.2020 and also affirmed by Hon’ble Supreme Court in S.L.P.
No. 8108 of 2021 on 06.07.2021.

2. When the matter was listed on the previous date i.e., 24.10.2024, this
Court, after hearing the counsel for the parties, agreed prima facie with the
petitioner’s contention and asked the opposite party no. 2 to consider
withdrawing the said letters and posted the matter today.

3. Today, the opposite party no.2 produced a letter dated 28.10.2024
from the Regional Chief Conservator of Forests, Bokaro, under whom he
works, stating that the letters dated 23.04.2024 and 29.04.2024 issued by the

opposite party no.2 cannot be withdrawn by giving certain reasons.
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4, This act of Regional Chief Conservator of Forests, Bokaro also, prima
facie amounts to contempt. Therefore, the Regional Chief Conservator of
Forests, Bokaro is also suo motu impleaded as opposite party no. 4 in this
contempt case.

5. Issue notice to the said opposite party to show cause why the
proceeding of contempt shall not be initiated against him for issuing the said
letter dated 28.10.2024.

6. List this case on 03.12.2024.

7. The contempt case against the opposite party no. 2 is admitted.

8. Issue notice in Form | under Rule 393 of High Court of Jharkhand
Rules, 2001 to opposite party no. 2, who shall appear In Person on the next

date of hearing i.e., 03.12.2024.

(M. S. Ramachandra Rao, C.J)

(Deepak Roshan, J.)

jk/Vedanti

S
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